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LEGISLATIVE ASSEMBLY.

Wedneaday, 27th February, 1929.

The Assembly met in the Assembly Chamber of the Council House
ai Fleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

RemMovar, oF CATTLE KEBPT 1N QUTHOUSES IN OFFICRRS’ BUNGALOWS TN
Ngw DeLnI.

‘R80. *Pandit Hirday Nath Kunzru: (¢) Are Government aware thaé
the following notice of the New Delhi Municipal Committee, signed by its
Health Ofticer, Major J. R. . Webb, was served on a number of gwalas
living in the onthouses of Gazetted Officers’ bungalows in New Delhi:

Tt hus been reported that you are housing cows in the compound of ——, and keep

the place in o most insanitury condition. Notice is hereby given you under section
115 of the Punjul Municipal Act, 1911, to remove cattle within % days from daté,

. X

failing whicl: legal proceedings will he taken againat vou.
(b) Are Government aware that section 115 of the Punjab Municipal
Act, 1911, does not empower any Municipal Committee to remove cattle
from any premiscs?
Mr. G. 8. Bajpai: With your permission, Sir, T shall deal with Ques-

tions 830 and 831 together.  Inquiries have been made, and the result will
be eommunicated 1o the Honourable Member as soon as possible.

Pandit Hirday Nath Kunzru: Moy 1 know whether the answer will be
wiven in this House?

Mr. @. S. Bajpai: 1 shall pluce & copy of the infomuation on the table
af the House, if thai is what the Honourable Member wishes.

Pandit Hirday Nath Kunzru: May I ask whether the  Honourable
Member is aware that a number of giwealas have alveady been proscented
and fined ander the Punjab Municipal Act of 1011° ’

Mr. G. S. Bajpai: I happen to know that my own  gwele has been
proseculed.

Mr. Gaya Prasad Singh: Then, T am sure something will be done in

ihe matter,  (Laughier.)

REMOVAL OF CATTLE KEPT IN OUTHOUSES TN OFFICERS’ BUNGALOWS In
New Dgunr.

+831, *Pandit Rirday Nath Kunzru: (¢) Are Government aware that

some of the residents of the bungalows wrote to the Health Officer saying

thet the guwalas were keeping cows for supplying milk to them, and that
% For answer to t-hi.s.questinu. wee l;.l‘.lu“’(‘l' k;.queatiu.n h?u .&30.
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1bod LEGISLATIVE ASSRMSLY. [37en Fus. 1920

they were preparéd to comply with the sanitary conditions lsid down by
. thie Health Officer? . S :
(b) Are Government aware that, without réplying to any such rgpmg%qtng
-tions, the Municipal Committee have hauled up the gwalldl before ﬂ*l’; }1:1'3
Class Magistrate, New Delhi, who also happens to be the Eecretary of the 'ﬁz
Delhi Municipal Committee, to answer a charge which has not been speoi
and which has been described as ‘‘ 115 8/11 "'? ‘
(c) Is it not a fact that the same gwalas have been keeping cows in the
outhouses and bungalows for the last 8 or 9 years without any objection on
-the part of the Municipality ?
(d) Has the health of New Delhi residents deteriorated on account of
this practice?
(¢) Are Government aware that the residents have to depend on these
gwalas for pure and fresh milk?
(f) What action do Government propose to take to stop the harassment of
the occupiers of bungalows and the gwalas by the Municipal Committee?

'APPOINTMENT oF MEMBERS OF THE INDIAN CIVIL SgrvicE TO Ao Nxw
CADRE OF INCOME-TAX COMMISSIONERS,

832, *Mr. Gaya Prasad 8ingh: (a) Will Government be pleased to state
how many members of the Indian Civil Service will be taken in the proposed
new All-India cadre of Income-tax Commissioners ?

(b) Is it & fact that a new cadre of Income-tax Commissioners is going
"to be formed from this year, and that members of the Indian Civil Bervice
'will be taken in it permanently ?

(¢) Is it a fact that, when a scpurate cadre of the Income-tax Depart-
ment was formed in 1922, it was decided by the Secretary of State for
India, that the posts of Income-tux Commissioners were to be filled up from
smong the officors of the Depurtinent, and not by Indian Civil Service
members, permanently? If so, what steps have been taken by Govern-
ment to give effect to that decision: and with what result?

(@) Is it a fact that only in Bombay Presidency, and in the Central
Provinces, officers have been taken from the Income-tax Department as
Commissioners of Income-tax?

The Honourable Sir George Schuster: (a) The matter is still under
discussion, and the Government of India are unable to give a precise
reply.

(b) Yes.

(c) snd (d). When n separate Income-iax Department was created
in the several provinces, in the years 1920 t0°1928, it was recognised that
for some years, at all events, it would be necessary that members of the
Indian Civil Service should be appointed to be Commissioners of Income-
tax, but it wae expected that, eventually, officers of the Department would
be found fit for promotion to these posts. Whenever a vacancy occurs,
the selection of an officer to fill it is considered in all its nspects. At the
present moment, two Commissionerships out of eight are held substantively
by officers of the Income-tax Department who were promoted to these
posts, while another officer helonging to the Department ia also acting as
©ommissioner.
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_ SHORT NOTICE QUESTION AND ANSWER. . = . .

COMPLAINTS OF CoAL MINE OWNERS REGARDING INADBQUATE" SUPFLY "0F
. WagoKRs.

Bir Purshotamdas Thakurdas: Sir, with your permission, I propose to
+pub the -following question,'of which the Honourable the Commerce Mem-
" ber has accepted shorl notice:—

(a) Are (Government aware of the recent complaints of coal-mine
owners regurding the inadequate supply of wagons? )

(b) Are Government aware thai the position is so acute that indus-
tries, dependent on coal for their factories, apprehend to stop
shortly, if .wagon supply to coal-fields is not substantially
improved immediately ? R

(¢) Will Government put on the table a statement showing the num-
ber of wagons supplied to the coal-fields during December
1928 and January 1929, and similar figures for 12 months
carlier? '

(d) Will Government make a statement regarding the present acute
position, giving reasons for the same, and indicating the pros-
pecta of adequate wagon supply during the next three to four

~ months?

The Honourable 8ir George Rainy: (a) Yes.

(b) Government are aware that there is anxiety about the coul supply
in various places. T will deal with the point more fully in my answer to
clause (d).

(0) A statement ix laid on the fable showing the number of wagons
loaded with coal by the Fast Indian and Bengul Nagpur Ruilwuys during
the period mentioned. In order that the figures may be as nearly up to
date as possible, I have given additional figures up to the 16th February.

(d) The root cause of our present difficulties is to be found in the
gcarcity conditions prevailing in the United Provinces, as g result of the
partial failure of the wheal crop last Spring, and the scantiness of the
monsoon rainfall. One result has been to create an cntirely abnormai
traffic situ:adion on the Enst Indian Railwav. TInstead of the traffie in
agricultural produce moving downwards towurds Caleutta, it is moving
upwards from Calentta towards the areas in  which scarcity prevails.
Normally, the wagons which bring down grain and sceds from the United
Provinces, and enal from the coalfielde to  Caleutta, should return
up-countr:, loaded either with manufactured goods imported at
Cualeutta. or with coal from the coalficlds, the upwnards and down-
wards traffic  being fairly  well balanced, but the downwards
traffic on the whole predominating, so that a certanin number of empties
have to be worked upwards at any rate as far us the coalfields. This year
the downwards {raffic is muech smaller. while, al the sume time, large
quantities of wheat imported from Australia have to be moved upwards
trom Caleutta. The scarcity conditions have at the same time brought
about another abnormal movement of traffic, Jarge quaniities of fodder
having to he moved into the United Provinces from the south-west. These
two abnonnal movements of traffic together resulted, earlier in the month,
in a state of extremo congestion on that section of the main East Tndian
line which lies between Allahabad and Tundls, and a consequent lock up
of wagons and locomotives. I am glad to say that things are already a
good deal better in this respect, and that traffic is moving more freely on
this section of the line. i

(11307 ) A2



1308 LEGISLATIVE ASSEMBLY. [27ra Fes. 1929.

1 should like to give some figures to illustrate the abnormality of the
Fraffic with which the roilways have had to deal. The inports of wheat
into Caleuttn in December and Januwry were 143,000 tons, whereas no
wheat at all was imported in the corresponding period of 1927-28. From
the 1st December to the'2nd February, 52,000 tons of wheat were despatch-
ed from Caleutts, and large quantities still remained to be removed. The
import traffic in rice ond sugar was also heavier, 81,000 tons of rice
being despatehed up-country, sas compared with less than 6,000 tons in
1927.28. We have il on the authority of the Chairman of the Port Com-
wmissioners that he had never before  experienced such traffic as is now
being handled.

The position, then, is that the FKast Indian Railway has to cope with a
4rathce in agricultural produce larger than is usual at this time of the year,
and moving in the opposite direction to that in which it ordinarily moves.
One result is that the proportion of empty running to full running has
seriously incrensed, and we are getiing far less work out of our wagon
stock. Another result is that, owing to the congestion above Allahabad on
the mwin Knast Indiam line, and ulso to the empty traffic moving down to
the docks, i takes muech longer for the wagons to circulate and return to
the conlfields for re-londing. Tt is in this way that the difficulties of the
conl trade have arisen. More wagona than usual are required for the egri-
cultural produce, and we are unable to get the usual proportion of full
tunning to the total wugon haulage.

The position us regards conl undoubledly gives cause for unxiety, and I
fear, must continue to do so for some time to come, but the Government
of India have no reason to think that the difficulties canumot be grappled
with successfully. The officers of the East Indian and the Bengal Nagpur
TRailways nre naturally in the closest touch with the situation in Caleutta
und the demand for coal for the jute mills and the bunker trade of the
port. The only other centre, where difficulties appear to have been acute,
e Ahtnedabnd, nnd to meet its needs specinl  arrangements have been
made. We have also received information of possible shortages at Jukchi
in the Central Provinees, Lucknow and Rae Bareillv, but ing these cases
it did not appear that the danger was imminent. The Government of
India fully reeognise the oxtreme importance of moving eoal to meet the -
urgent demands of industries, and will take everv step, which is possible,
to bring about this result.

" Since the difficult period hegun. the following action has alreadv been
tuken under the direction of the Railwny Bonrd, The other State-munaged
ruilways have been instroceted, if necessary, to reduce their ordinary load-
ing by 20 per cent., in order to sct free wagons for conl. The Chief Min-
ing Engincer is keeping down his indents for wagongr for loco. conl as far us
possible, in arder to set free wagons for publie coal. 500 wagons have
already heen transferred from the North Wesiern Nailway {o the Kasl
Indian Railway, and another 500 can also be set free in o few days’ time.
Similar action is heing taken on the Great Tndian Peningula Railwav.
The Director of Wagon Tnterchange, who is the officer in closest touch with
the nceds of the railways. has been given complete authorily as rogards
the interchange of wagons for a perind of ten dave. Tn addition. in order
to relieve the congestion on the Allahabad-Tundla section of the East
Indian Railwnv, coal for Ahmedabad hag bheen diverted by routes other
fhan those which pass through the congested scetions. Finally. in order
to make sure that the action of the various railways eoncemed, mamely,
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the Fast Indian Railway, the Bengal Nagpur Railway and the Eastern
Bengal Railway is fully co-ordinated, Mr. Sheridan, Member of the Rail-
way Board, has procceded to Calcutta, and arrives there this morning.
He has full authority to take such mensures as may be necessary, and will
report fully to the Government of India. With your permission, Sir, it
would be my wish to make a further statement on Monday, when we have
had a full report from Mr. Sheridan.

Statement showing Wagonas Loaded on the East Indian and Bengal Nagpur Railways with
Coal and coke for Public and Loco. use since 1st December, 1928,

Public. | Looo. | Tobak
e " bt et r - e i 2 < ;..._ - —--l--—-—-——-'
Week ending— !
1928 5,044 1,000 6,044
B-N g i A
1927 6,201 987 1,
8th December ! 278
- {wzs | 1,38 1,633 12,868
' 1927 12,217 . 1,518 | 137730
1028 : 5,910 851 6,761
B.N 1927 |
_ 0 6,435 | 925
15¢h December. I ' 7.308
51 {1923 . 11,526 1,816 18,842
' o leer D oazaz ' 1see | 13978
‘!‘lsza ‘ 5,506 | 820 8,425
B. N. ] ; _
(1927 | 0,657 ! P44 | | 7801

2%0d December . { j
] 1928 11,909 2,009 13,048

EIL {1927 13,160 1,313 14,482
1928 5,108 Bde | 5,949"'

506 Docomber. fB.N. {:927 8,455 Qzu 7,381
.. 1928 12,792 2,231 15,028
BL . {1927 ! 13,630 1.471 15.101

‘ i 1920 | 5,407 1,080 6,487
{B' N | {lszs 6,304 823 7127

Wk Janvery 1929 13,008 2,247 15,263
LE.T { 1928 13,269 1,394 14,603,

1920 5,582 1,031 6,603
(B.N. {1928 '6,269 842 711

1%4h January 1920 | 13,146 1034 | 15080
LB ] {ms ‘ 12,07 | 1867 14,548
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" Public. | Loco. Total.
Weok ending— - 1929 5270 | 1023 | 620
: T 1928 5.640 | 914 8,554
19th January .
. 1029 10,708 1,306 12,104
. . . . .
1928 10,058 1,480 12,438
19290 7,022 1,066 8,078
B.N. . . ‘
J' L1928 6,034 959 8,993
26th January . ‘,
[F ! f 51929 13,876 1,491 15,367
T Lio2s . 18,206 | 1,017 15,122
1920 6,751 1,001 1,752
B.N. . . ; :
1928 = 6,084 1,010 7,594
2nd Febru . .
' i [1920_ | 12,748 1,640 14,386
E.L .
: i1928 12,884 2,640 15,424
1928.29 52,587 8,705 61,202
B.N. . _
Total (Deocmber 1027-28 | 56,667 | 8330 64,007
and Januery). 1928-20 | 11L04t | 10,207 | 127,341
E. L N . ' ' ’
1027.28 | 114,720 } 14,761 129,481
|
1928-20 ' 163,631 26,002 188,633
Total (December and Jan-
a'::;}.? (Dece {1921-2s 171,387 23,001 194,478
Week mding— 1929 6,384 1,146 7,630
B. N. . :
{ 1928 6,957 1,120 8,077
9th February . ;
' 1929 12,444 1,924 14,368
EL .
L 1928 | 13,709 2,810 16,519
l 1920 . 5,788 % 1,012 8,800
B. N. . . !
f 1928 | 6,662 | 1,159 7,821
16th Februar - .
S e yi 1920 | 11,486 | 1,550 13,036
E L . a .
1028 13,509 | 2,609 16,118
1929 64,760 | 10,863 75,622
B.N. . i
Total to latest 1928 70,286 | 10,808 BO,R05
date 16th Fe- | | 746
bruary, 1929. - E 1 4’1929 i 134,074 | 19,771 154,
T TP Liees | 141,088 . 20,180 | 162,118
(Grend Total hothd.uilwnglh cj?u; -! 1928.29 199,743 ) 30,634 | 230,367
bined) to latest date 16th Feb- )
ruiry,}lﬂzﬁ. o Tl 1927-28 212,224 l! 30,789 243,013
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M. K. 0. Neogy ' Is the Honcurable Member in a position to describe
the system of distribution of wagons, ns between colliery proprietors,
whieh has been resorted to in order to meet the situation?

The Honourable Bir George Rainy: 1 understand, Sir, that since the
middle of Junuary, 1 believe from the 11th, the percentage system of
sllotment has been reintroduced. I understand it is the same svstem
which was iir force prior to 1923 or 1924,

Mr. K. 0. Neogy: Is the Honourable Member nware, Sir, that this
mew system hns been resorted to without previous wurning to the trade?

“The Homourable 8ir George Rainy: I could not answer that off-hand,
Bir.

Mr. K. 0. Neogy: Is the Honourable Member aware that, as a result
«of the introduction of the ** rake system "', only the favoured few are

‘benefited, nnd there is an undue concentration of the buvers’ custom to
select collierier?

The Honourable Sir George Rainy: T . not aware of that fact; but
quite clearly it is a maiter which I shall be prepared to inquire into, it
that is the Honourable Member's desire.

Mr. K. 0. Neogy: Is the Honournble Member' aware thut there are
slready signs to show that the old complaint of bribery and corru'mon
is likely 1o be repeated in this connection?

The Honourable Sir George Rainy: Sir, this is onc of the very
serious features whenever there is n shortage of wagons for coal, as for
everything else, and these symptoms of bribery and corruption wre vory
npt to appear very roon. 1 fully appreciate the seriousness of that, and
that is one of the reasons why the Govermnent of Indiw take a serious
view of this matter, and arc anxious to do everything tlm} can to rectify
the position at the ‘carliest date,

Mr. K. C. Neogy: What precautions has the Honourable Member
taken to wee that these charges are incapable of being repeated on the
present  oceasion ?

The Honourable Sir George Rainy: 1 um efraid, Sir, 1 do not quite
fullow the Honum-uhh; Member's  question. To  remove  temptations
seems fo me to b the only way in which we enn really remove the
fevil,

‘Mr, K, 0. Noogy 1 believe the Honourable Member has p(-rusod the
observations made by the Aeworth Committee on this particular point,
in which they refer elabomtely 1o the corruption that prevails on the
railways in regard to thig matter, and urge that deterrent measures
-should be taken by the (Government.

The Honourable B8ir George Rainy: The recommendations of the
Acworth Committec ure not within my recollection, “Sir, nt the moment,
but I am indebied to the Honourable Member for drawing my atten-
tion to themn.

8ir Purshotamdas Thakurdas: May T ftake it, Sir, that you will sllow
wupplementary questions to be put when the Honourable Member makes
his statement next Mounday?
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Mr. President: If 1 allow the Honourable Member to muke o aiate-
ment.

Sir Purshotamdas Thakurdas: Yes, Sir, if you allow the stutement to
be made,
" Mr. President: Then I will allow the Honourable Member to put
sapplementary questions.

Sir Purshotamdas Thakurdas: Then, T shull thank the Honourable Mem-
ber for Commerce. . . . . '
Mr. President: Is that a supplementary question?

Sir Purshotamdas Thakurdas: | only wish to thank the Honourable
Mcemter, Sir, for the statement he has made {oday at such short notice.

UNSTARRED QL‘}'JSTI()N.S AND ANSWERS.

NuUMBER oF CASES INSTITUTED BY THE RAILWAY DEPARTMENT UNDER
SzomioN 110 or THk INDIAR RarLwavs Acr, 1890,

260. Sardar Gulab Singh: Will Government be pleased to lay on the
table a statement showing the number of cases instituted by the Railway
Department under section 110 of the Indian Railways Act, 1880 (IX of
1890), on the various main lincs since 1890 up to this time, or for any lesser,
period availuble on all or any particular line?

Mr. A. A. L. Parsons: The Itnilway Board have no record of any suchr
oases having been instituted. '

: ProvIsiox OF NON-SMOkXG COMPARTMENTS ON RAILWAXS,

261. Sardsr @ulab Singh: (a) Will Government be pleased to state
what amount has been spent on the notices put up in the railway ocom-
partments regarding the prohibition of snmroking, during the last 5 years?

(b) Will Government be pleased to state if there are separate non-
smoking carriages provided on any railway?

(¢) If not, do Government propose to make such arrangements or have
separate compartments reserved for mom-smokers?

" Mr. A. A. L. Parsons: (a) So far us Govermment are aware, no nmoney
has been spent on such notices,

(b) I believe not.,

(c) No.

STATEMENT OF BUBINBSS,

The Nonoursble Mr. J. Overar (Leader of the House): With your per-
mission, Bir, I desirc to make o statement regarding the probuble course
of Government business during the week beginning Muarch the 4th. As
Members have alrendy been informed, His Exeellenoy the Governor
General has allotted Mdnday the 4th and Tuerday the 5th for the general
d:scussion of the Budget, and he has also ullotted Thursday the Tt



STATEMENT OF BUSINESS, 1918

ne the first day for the discussion of Demands for Grants.  The business
for Wednesday the 6th will be as follows:

Motions will be made for leave to introduce (i) n Bill further to amend
the Indian Tariff Act, 1894; (ii) the Transfer of Property (Amendment)
Bill; ‘and (iii) the Transfer of Property (Amendment) Supplementary
Rill. The two last-mentioned Bills were originally introduced in this
House in September, 1927, and were ciren'ated by exceutive order for
opinion. They subseqtmnﬂy lapsed under the Standing Orders, owing
10 the somewhat extended period which it wng recessary to allow for the
receipt and consideration of the opinions received. Copies of these three-
Bills will be made available in the Notice Office from the 1st Mareh, and
* we propose also to circulate copies to Members on the same date. If
‘the motion for leave to introduce the Bill further to nmend the Indian
Tariff Act, 1894, is passed, the Honourable Member in charge will pro-
ceed, at the same sitting, to make a motion that the Bill be taken into
mnmdemtwn, and, if that motion ie successful, he will then move tJmh
the Bill he passed.

Motions will be made to refer to Belect Committee the Bill for the
amendment of the Transfer of Property Act, and the Transfer of Pro-
perty (Amendment) Supplementary Bill. A motion will be made to.
recirculate the Bill to amend the Indian Income-Tax Act, in connaection
with which the Report by the Belect Committee was laid on the table
of this House yesterday. Lastly, a motion will be made that the Work-
men's Compensation (Amendment) Bill, as reported by the Belect Com-
mittee, be taken. into. comsidevation, and if that motion is adopted, a.
further motion will be-made that the Bill be passed.
~ Any business remeining over from the business set down for Wednes--
d;y \;&l be taken on Friday the 8th. There will be no sitting on Saturday
t (.}

THE RAILWAY BUDGET—LIST OF DEMANDS—concld..
Seco¥Dp STaGE—Cconcid.

Ezpenditure from Revenue—concld.

DrMaxp No. 1—RaiLway Boarp—coneld.

Mr. President: The House will now resume further consideration of the
fo]]owmg motion moved by the Honourable 8ir George Rainy:

“That a sum not exceeding. Rs, 12,61,000 be: granted (o the Governor Gemeral in
Council to defray the charges which will come in course of yment duving the year
ending the 31at day of March, 1030, in respect of ‘Railway ﬁ" rd".”

Administration and Control of the Bengal Nagpur Railway.
Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, I beg to mover
the motion standing in my name : ' '
“That the Demand under the head 'Railwaj: Board' be reduced by Rs. 1,001

Bir, I have given notice of this motion for the purpose of dwcn&mug the ad-
ministration and' control of the Bengal Nagpur Railway. -



1814 LEGISLATIVE ASSEMBLY. 271 FEB. 1929.

Mr, President: Item No. 16?7

Mr. B. Das: Yes, Sir- 1 have always thought that the compuny-man-
aged railways also are controlled by the Government of India. But being
tamiliar with the discussions in the Public Accounts Committee, I find that
the Government of India have no control over the company-managed rail-
ways. [ thought there was British rej in India ; but 1 find that the compuany
raj is still prevailing and that the British raj has no control over the com-
pany raj.  Sir, when 1 speak of the company-managed railways, 1 have par-
ticularly in mind the railway—the Bengal Nagpur Railway—which works
in that part of the country—Orissa—from which 1 come. I am not going
to say anything about other company-managed railways, but I believe what -
T will say about the Bengal Nagpur Railway will also apply equally to the
other systems of company-mansged railways in  India. Sir, this Bengal
‘Nagpur Railway has a working capital of about 68 crores, of which I find
only about 4 crores have been subscribed in England, and the whole admi-
nistration and control of this railway have been handed over to a private
‘body, & British Syndicate in England, and the Government of India have
apparently no control in any shape over this Bengal Nagpur Railway. Such
Honourable Members of this House as are familiar with last year's Public
Accounts Committee Report will remember the discussion on this subject,
:contained in pages 81 to 88. In the course of the discussion, a point arose
as to the working expenses on the various railways; and it was then found
out that the Bengal Nagpur Railway spent in 1925-26, ‘85 per train mile
while in 1926-27, only ‘28 was spent as cost of replacements and renewals.
“The Btate-managed railways spent on an average, ‘51, while the other com-
pany-managed railways spent ‘56, and the North Western Railwuy even
spent '81 per train mile. It then struck me that these company-managed
-railways were not spending a proper amount on replacements and renewuls,
nor were they putting sufficient money into the depreciation fund, ete., so
‘that they could get a larger share of the surplus dividend which they are
allowed under their agreement. Some of them have to remain in India for
a certain number of years till their agreements expire. For instarice this
Bengal Nagpur Railway will be in India up to 1951, so it does not maiter
to them if the permanent way is bad and the rolling stock is not properly
‘maintained to ite full compliment so long as they can show a larger incme
whereby thev can enjov an extra share of the surplus dividend. When I
put that question, my Honourable friend Mr. Parsons replied:

“Mr. Das's question it an extremely pertinent one. It arises as n matier of fact
in certain of the individual instances quoted in this Report which we ave considering.

Wo ure taking up the question with the Company. Onr power in thix conneetion is
necensarily restricted by the terms of the contraet.” -

That. 8ir, made me curious and I looked into the agreements and contracta
and T found there wag something very wrong with the terms of the contract.
Ingegard to the administration of companies in India under the Comp:nies’
Act 1 find the Managing Agents of a company can be dispensed with by a
majority of the votes of the shareholders: but where the Government of
Tndia, and through the Government of India, the people of Indin, happen
to be the majority of sharcho'ders, these companies, and the British Syn-
‘dicates controlling them can do whatever they like with the huge ineomc.
'They may not spend any money on proper railway equipment, on efficiont
administration or on the maintenance of the permanent way and
wolling stock, which if done, would lower their share of profit. They may
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not give offect to the policy of Indianisation, which has beén diseussed on
various occasions on the floor of this House; and in spite of our sanectioning
the Lee concessions to these company-managed railways my Honourable
friend the Railway Member has not yet been able to compel these company-
managed railways to recruit Indians annually to the extent of 75 per cent.
And, Bir, I understood from the reply of Mr. Tarsons that they cannot
compel these company-managed railways to fulfil such obligations. Surely,
Sir, there is something wrong. Unless the traditions of the East India
Company still hold, how can these companies overrule the Government of
India, and do anything they like? S8ir, when we were discussing the Ap-
propriation Accounts of the Railways for 1026-27, we found a series of blun-
ders committed by this Bengal Nagpur Railway, and they were of a very
serious and grave charncter. Money had been mismanaged, money had
been wasted under different heads, certain heads in the accounts were shown
as fictitious, payments were not supported bv regular entries, etc., ete.
Bir, there were 40 or 50 charges like that, and myv Honourable friend Mr.
Parsons made a statement before the Public Aceounts Comamittee

“I might make my general statoment now. We have received certain replies from
the Agent of the Bengal Nagpur Railway which are under examination, Though
many of the cases are in themsolves serious, it is the cumulalive effect of all of them
which is the most werious thing of all, and we propase to take special action with
regard to it. I should therefore if the Commitiee agree, prefer not at the moment
1o be examined on the detailed instances.”

Sir, if the House is to accept the position that the Government of India
have no control over the Bengal Nagpur Railway, then the matter in very
sorious, For a certain number of years we guaranteed dividends to these
railways which are company-managed and instead of efficient management,
we find profiteering and exploitation when the company can pay its way-
The controlling syndicate looks more to its own profit than to the interest
of the majority of sharcholders. '

In this year of 1928, we find there is gross mismanagement on this
Railway and it will continue 8o up to 1951 unless the Government of India
and their legal ndvisers find out certain ways and means whereby the actions
of this Railway can be controlled. If we cannot exercise any control through
the Railway Board on the Bengal Nagpur Railway, the Railway will gb on
merrily in itr own sweet way of extravagance and wnste. Tt won't develop
communication in the territories over which it runs. I particularly refer to
Orissa through which the Bengal Nagpur Railway goes. This railway has
dome very little to develop communicationa in Orissn territorv. They -are
not bound to, nor can the Government enforce on them the development of
communications in my province. 1 think Government ean exercise sufficient
control over the Bengal Nngpur Railway. There are certain sections of
thizn Railwav which originalty belonged to the State, and which have been
handed over to the Bengal Nagpur Railway, for management. As a plenary
action these sections of the Railwav ean be taken away from them and
managed by the Btate once again, With regard to enforcement on the
Bengal Nagpur Railway, a definite system of management and control in
uniformity with State railwaye and other Companyv-managed railways, I
would ask the Honournble the Railway Member to consult the best legal
advisers and try to enforde on the Bengal Nagpur Railway efficient control
so that the Bengal Nagpur Railway authorities cannot override the interests
of the people of India who are the owners of that Railway and do whatever
they like with the funds of the Company.
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Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): I would
like to-make one suggestion, Sir. The Bengal Nugpur Railway is a railway
whioch runs almost more than half its distance in Oriya-speaking country ;.
but it was not a company which began in an Oriya- spenking land. There-
fore in course of time in its service some vested interests have been created,
and few Oriyas are in ils gervice. There have bheen representations very
often to put in Oriyas in the Bengal Nagpur Railway for the convenience-
of the public, as well as for the convenience of the administration of the
railway service. But although there have been many circulars—and very
pious circulars to that effeot, that ia, to recruit Orivas into the service, as
ig well-known, on company-managed railways—here T cannot vouch for the
other rnilways—there is rank corruption and inequitious diserimination in
various matters conneeted with recruiting for service, and hence no prac-
tical cffect has vet been given to those circulars which were elicited in res-
ponse to various public demands and representations. I would therefore-
draw the attention of the Honourable Member to this fact in this particuler
conneetion.

Sardar Gulab Singh (West Punjab: Sikh): Sir, 1 stand to support the
molion moved by my Honourable friend Mr. B. Das and I want to reveal
to the House the manner in which Indianisation and education of Indians
is carried on on the North Western Railway. I understand the Agent of
the North Western Ruilway recruited five traffic pupils in December, 1926.
These pupils, of whomn four are graduates and the fifth had received truining
on an English railway ... . .

Mr., President: Order, order! There is another cut in the name of
Pandit Hirday Nath Kunzru, cut No. 25, which will raise the question of
the education of children of railway employees and railway schools. The
remarks of the Honourable Member will be quite relevant then.

8ardar Gulab Bingh: Does it not come, 8ir, under ‘‘new services in rail-
ways' ',

Mr. President: We are now dealing with an old subject.

Mr. ¥. 0. Kelkar (Bombay Central Division: Non-Mubhammadan Rural):
Sir, I just want to raise one small point—it may be out of idle curiosity—
sbout the administration and the ocontrol of this Railway. It is about
fencing. It is almost an innocent point I am raising: 1 am nek
charging anybody with corruption or anything of that kind. This is a rail-
way with a mileage of about 8,500 and one particular feaiure mentioned
about this in the history of this railway is that it hag not been fenced on
either side. When 1 travel by the Great Indian Peninsula Railway I find
that there iu fencing on both rides of the railway line throughout. I have
never travelled over the Great Indian P’eninsula Railway at any place where
there wa¢ no fencing. Here is a railway which is not obliged or compelled
by Governient to put up a fencing on either side of the line. On my side
of the province there is unother rnilway—company-managed—the Barsi
Light Railway, which does not put up a fence on either gide of the line. I
want to know from the Honourable Member if he could teH me what are
really the principles governing the obligation to put up feneing aleng the
line. I tuke it, Bir, that there is some purpose in this obligation, namely,
to put up femcing along the line, in order to prevemt accidents and catitle
straying on the line and getting killed and se on. How is it then that ome
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railway line is exempted from this obligation whetes the obligation s im-
poted on other railways? -1 shall feel grateful.if the .Honourable Member
will throw somre light upon this point. .

Diwan Chaman Lall (West Punjab : Non-Muhemmadan): Sir, 1 rive to0
support my friend Mr. B. Das in regard to this cut that he has
moved. 1 think that the matters mentioned by him in his speech
.deserve the very careful attention of the Honourable Member for Gom-
merce. 1t has been suggested that the control over the Bengal Nagpur
Railway—and in fact control over all company-managed roilways—is not
efficient; that it is not being exercised in a proper manner, and that the
policy with regard to control over company-managed railways has to be
laid down very carefully and with due regard te the interests of the tax.
payer. Now, in regard to the Bengal Nagpur Railway, cases have been
‘brought to light, which are to be found in the Report of the Appropriation
Accounts of Railways for 1026-27. The Honourable Mover referred 1o pages
‘88, 84, 86 and so forth.

Mr. A. 4. L. Parsons (Financial Commissioner, Railwavs): Ts this the
main volume? Vol. I or vol. II?

‘Diwan Chantan Lall: The Report of the Accountant (reneral, Railways;
there is no volume T or volume 117

Mr. A. A L. Parsons: The Report of the Accountant General ?

Diwan Ghaman Lall: Yes, the Appropriation Accounts of Railways in
India, 1926-27. At page 88 there are instances mentioned; and 1 duresay
they are merely typical instances of what is going on on the Bengal Nagpur
Railway, where respectable firms like Andresw Yule and Co. put in claims
which are found afterwards to have been in excess of what the requiremenis
-of the cuse merit. 1 will take one instance to be found on page 36. A
oontract was entered into with Messvs. Andrew Yule & Co. for the supply
«of 18 toms of thie oil -during 1924-35 at Rs. 10:0-6 per cwt. The supply
‘for 1925-26 wae contracted for with Messrs, Heilgers & Co. at Rs. 9-12-0
per ewt. The contract with Messrs., Andrew Yule and Co. was that the
railway could take 25 per cent. less or more than the quantity contracted for,
‘On the 27th March. 1925. an order was placed with this firm against which
a supply of about 149 tons and 17 owt. was received on the 80th April,
1925, and paid for at Re. 10.0.8 per cwt. Considering that ihe contract
for 1925-26 was at a lower rate and the fact that the suppliers were required
to comply with nll requirements within seven days of the receipt of the
order, it was apparently not in the financial interests of the Railway t»
place the arder just four days before the expiry of the previous contract and
pay for the material at a higher rate. particularly when it was npparently
not required hefore the end of April when the deliverv was accepted.
Obviously there is some sort of jobbery going on in thiz Railway in connection
with this. and, ns T said, respectable firms ‘like Messrs. *Andrew Yule are
involved in transactions of n vervy shady mnature in regard to thirx matter.
"There are other instances nlso mentioned; but'the main point is this :* what
ia the policy in regard to the control of company-managed railways oxer-
cised by the Government of Indin? What is the pelicy of the Henousablc
‘Comminerce Member in regard to these company-owned and cempany-
managed railways? What sort of control in being oxercised? Would it
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“not'be advisable to strenghhen and stiffen the eontrol exmmed over company.
managed milwave? I do not know how long the contract rune, and what
are the lease terms. T have not been able to get a copy of the onglnn] con-
tract as to when it expires. . . . ..

. Mr. ¥, O. Kelkar: 1050.

Diwan OChaman Lall: And I have not been able to look at the terms to
find out whether there is any provision in the terms of the contract whereby
Government could take over Railway even before the expiry of the actual
term. . . ..

Mr. A. A, L. Parsons: There is none, Sir,

- Diwan Chaman Lall: I take it as the Honoursble Mcimnber's reading of
the contract, that we cannot do so; but surely in view of the vast interests
of the State involved in this particular company-managed railway, we ought
to be able to get to some sort of arrangement whereby we can exercise
stricter control over the management of that particular railway.

Mr. A. A. L. Parsons: Sir, may I first deal with the interesting point
raised by my Honourable friend, Mr. Kelkar? He asked me to let him
know whnt were the principles on which lines were fenced in this country.
I hope he will not think that the Railway Board is entirely unprincipled
if I say that 1 do not belicve there arc any principles governing this
matter. . . . . ..

‘Mr. N. 0. Kelkar: T wanted to know how one linec was differentiated
from another in this matter. T did not suppose that there was np purpose
behind the fact of this obligation. I did say there was some purpose, and
I did not take it for granted that the Board was unprincipled, but I wanted
the reason for the differentiation.

Mr. A. A. L. Parsons: | am sure that Mr. Kelkar would never think
us really unprincipled. The position is, I think, this. There is no general
principle. 1f the Railway Board were convinced that fencing was necessary
for safety purposes on any particular section of any line, they could, under
their statutory powers, enforce fencing on that section. But they are not
convinced that that is so. 1In fact, I believe three or four years ago we
made an inquiry to see where accidents mostly occurred—on unfenced or
fenced portions of the line—and 1 believe T am right in saying that accidents
were considerably more frequent on fenced portions of the line than on
unfenced. . . . . ..

Mr. N. 0. Kelkar: Why not scrap the fencing on other lines then?

Mr. A. A, L, Parsons: The reason is really quite simple. Very often
there ir good grazing by the side of a railway line. . . . .,

Mr. M. 8. Aney (Berar Representative): May I just intervene for a
minute, Sir? Will the Honourable Member kindly produce the result of
that inquiry for the information of members here—the inquiry that was
held by Government?

Mr. A. A. L. Parsons: T will see if I can get papers to lay on the table,
or at any rate ask my snceessor to do so. It is really quite eary to explain.
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On a great many railway lines, as we all can see when we: oy A there
is quite good grezing along the side  of .the line.. If you .fetoe .in
that section of the line, it does not mean that the owners of cattle will
not try to use that grazing; they will break down, the fence as soon as they
find a spot where they can do so without anybody detecting them; their
cattle get in to graze; a train comes along and the cattle get frightened;
they fail to find the exit, run on to the line, and there is'an aceident.
It does not follow therefore that fencing is in iteelf necessary or.even
desirable for safety purposes. On the other hand you may have sections
of the line where it is desirable. Probably anywhere near a big town
fencing is desirable. .

I cannot agree with my Honourable friend, Mr. B. Das or with my
Honoursble friend, Mr. Chaman Lall, that there is no control by Govern-
ment over company-managed railways, partjgularly over the Bengal Nagpur
Railway. The position there is that our powers of control—and they are
really very large—are determined by the terms of our contracts with the
various railways, and to take what has been the leading instance on the
Bengal Nagpur Railway, we could, under those powers, require the Railway
Company to carry out renewsls of the track or to renew rolling stock if
those renewals could be proved to be necessary for the effectual working
of the line. . But there is a great difference between saying that a parti-
cular piece of relaying must be dome, in order that the line
may be worked effectually, or that particu'ar rolling stock must
be bought, in order to cepe with ' traffic,” and- saying maerely
that it is desirable that a particular relaying should be undertaken, or
that particular items of rolling stock should be hought, There is, in fact,
quite a large area which may be said to be debatable ground, and on which
a difference of opinion is perfectly reasonable. Now, I readily admit that
three or four years ago, or perhaps even a little later than that, the Railway
Board did not see eye to eve with the administration of the Bengal Nagpur
Railway with regard to certain renewals of the nature I havé mentioned.
We had .many conversations with them; we thought that they. were going
too slow. But I am glad to tell the House that they have, I think, to &
very considerable extent, met our views, go that T am not now in any way
disappointed with the cxtent to which they are_carrying out what, in our
opinion, if not necessary, arc desirable renewnls. The Honourable the
Mover must not be pessimistic in these matters. The Government of Tndia.
and through them, the Railway Board, have very considerable powers of
contro]l over the working of company-managed railwavs on matters of real
importance. Thev can almost invariably improve a veto on a company-
managed railway doing anything which they think is highly undesirable,
and they can directly or indirectly influence the management of company-
managed railways in a great many matters not definitely covered by the
contract. We do not nctually have the very numerous difficulties with com-
pany-managed railways which sometimes questions and speaches mnde in
this House would suggest.

I hope, Bir, that I shall not be pressed to deal with the various instances
of financial irregularity, one of which was mentioned by my friend Diwan
Chaman Lall as given in the Accountant General of Railways’ Appropriation
Accounts, and briefly commented upon in the Report of the Public Accounts
Oommittee. The position is this. The Government sudit on the Bengal
Nagpur Railway was strengthened, and a good many irregularities whioh
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had escaped notice were brought to the notlce oi uhe Bmi“ay Board hy
the Accountant’ Greneral, Railways, last year. For ‘upecial reasons these
-irregularities were mentioned in timat Report instead of, in acoerdance with
the usual practice, waiting till the time when the Railway Board had been
:able to make a thorough investigation of them and decide what actien
should be taken on them. I think I am right in saying that that explana-
tion was given by the Auditor General to the Public Accounts Com-
mittee; If mot, perhaps my Honourable friend will correct me. When I

:appeared before the Public Accounts Committee, we had not, therefore,
got- all the infermation necessary to come to a final conclusion on these
-particular matters, and I asked the Public Accounts Committee to suspend
‘judgment on them until their next meeting when we would give a full report
on the action we had taken. That suggestion, I understand, commended
‘itself to the Committee, and fhese cases will come before the Committee
‘again at their meetings next August. I actuslly propose, in order to make
quite certain that we get the full facts in every case, that the investigation
should be cnrried out by the Director of Finance and the Director of Civil
FEngineering of the Railway Board, and T am quite sure that, by the time
‘the Public Accaunts Committee next meets, we shall be in a position to lay
hefore them a full statement on these various irregularities. That ‘being
7o, I have little doubt that the House will agree with me that it is not
of any particular value my going in detail into them now.

-GMr, Ram Naraysm Singh (Chota Nagpur Division: Non:Muhammadan):
‘T wamt to know something from Mr. Parsons.

Mr. President: Does the Honourable Member wish to address the
“House ?

Mr. Rem Narayan Singh: I want to put a question, Bir,
M. Pregideat: This is not question time.

Mr. Ram Nargyan 8ingh: I want to put a question with regard to what
"Mr. Pursons has just said. . Sir, I want to know whether the Government
"have got any powers, acu)rdlng to their terms of contract, to cancel the
lease of any company-managed railways before their term expires if the
‘management is proved unsatisfactory to Government,

Mr, A. A. L Parsons: T did not catch the last sentence.
Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian

‘C‘ommerce) : 1f the management is proved unsatisfactory to Government.
Mr, Ram Narayan Singh: May I repeat the question, Sir?
Mr, A A. L. Parsons: May 1 make another speech?

Mr. President: The only thing 1 would like to point out to the Honour-
able Member is that he is not ontitled to speak from the Front Benches.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways): 1 must apologise for that. Tt was at my request and for my con-
venience that Mr. Parsons came and took his seat here

affr, Piesident: The Honourable Nfember ahould have obtained my per-
wniseion.
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The Honourable Sir George Rainy: Yes, Sir, I should have gbtained
your permigsion. '

(Mr, Parsons thenm went back and occupied his original seat behind that
of the Honourable the Member for Commerce and Railways,)

Mz, A. A. L. Pargons: I am not aware of any provision in the contract
which would enable us to -take over the company-management of the line
before the date mentioned in the contract expires.

Mr. Ram Narayan 8ingh: Will he make inquiries and place the informa-
tion before the House?

. Mr. President: The question is:
“That the Demand under the head ‘Rallway Board' be reduced by Rs. 1,001.*

The motion was negatived.
“ New Services" in Railways,

Mr. B. Das: Sir, I beg to move the motion that stands against my name
which reads thus: . :

*‘That the Demand under the head ‘Railway Board' be reduced by Ra. 1,001."

I have given notice of this motion, Sir, in order to elicit information about’
the new services in our railways. Those of us who have served on the
Finanee Committee and other committees have an idea that a ‘“‘new service''
means ‘‘new instrument of service'' and that each such case has to re-
ceive sanction of the Standing Finance Committees and the Assembly.
In the last Public Accounts Committee we have had a very interesting dis-
cusgion about the meaning and application of the term ‘‘new services’' as
it is understood on the railways.” My Honourable friend Mr. Parsons said,
at one stage, that the term ‘‘new services’' means a ‘‘new type of service
which has not been rendered before’’, We had a very long and interesting
discussion, and then Sir Frederic Gauntlett, the Auditor General, observed :
“I suggest that, if you accept Mr, Parsons’ general proposition, the phrase ‘new

service’ will be of no value whatever to the Assembly.’

Later on, he said:

l “t ir[ point is that the definition of the term must be something much stricter than
wha r.

) Pargons would desire and it is for that reason that I hav: brought it up
prominently.’ '

I do not know what Honourable Members of the Standing Finance Com-
mittee for Railways understand by the term ‘‘new service', but fram
what I have understood, it means a new instrument of service, and when-
ever it is proposed to create one, it should be brought up before the Stand-
ing Finance Committee for Railways or the General Standing Finance
Committee, and also receive the sanction of the Assembly. Towards the
latter end of the discussion, my Honourable friend, Mr. Parsons, observed :

. . . . my fear is that if any attempt is made to tie up u big railway or ﬁiaa-
tion with too definite rules, you wiﬁ not succeed in running railways nuccesnfull?"

I do hope that my friend, Mr, Parsons, has had time, in the meanwhile,
to arrive at his own conclusions as to what a new service means, and that
he will give us the view-point of the Government of India in the Railwav
Department as to the meaning, and implications of & ‘‘new service’”.

-
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Mr. A. A, L, Parsons: Sir, I am afraid I have not arrived at any deoi-
gion in the meantime, because it is not a matter in which the decision rests
oither with me, or with the Railway Bosard, or even with the Government
of India in the Railway Department. The matter that Mr. Das has just
brought up has been dealt with in the Report of the Public Accounts Com-
mittee in which, so far a8 I can see, they have not accepted the definition
of a new service which was suggested by the Auditor General, and which
has again now been suggested by my Honourable friend. They have stated
that, what constitutes a new service should be lefy to be determined by a
body of case law, and that no actual definition, for instance, the definition
as a new instrument of gervice, is required. What they actually say in
their Report is as follows. They refer to the fact that they were supplied .
by the Auditor General with a memorandum indicating the practice adopted
in England in this respect. Then they say:

“The conditions there are not quite analogous to those prevailing in this country,
and while we are inclined to agree in the conclusions set forth in these memoranda,
we do not desire to commit oursalves definitely thereto at present. We agree with the
Auditor General that, as in England, there should be no cast-iron rule, and that the
application of the term to concrete csses could best be governed by the evolution of
a body of case law. We recommend that, in rhcing canes hefore the Btanding Finanee
Committees, the Government of India should state whether the expenditure is in

ect of a new service; and that, if Audit holds a different view in particular cases,

I
such cases should be brought to the notice of the Public Accounts Committee through
the Appropriation Acccunts.” )

1 muay add that this is not entirely an easy matter. If a particular item of
expenditure is considered to be a new service, that item of expenditure re-
quires, if not included in the budget, a supplementary vote from this House.
The difficulty arises in this way, and it is not, I would add, & question of
withdrawing any powers from this House. But assuming that a particular
department,—and it not infrequently happens in the Rallway Department,
—has a large saving anticipated in some grant for the current year and
wishes to take up some proposal, provision for which was not specifically
included in the budget—if it puts forward s proposal for a supplementary
grant for that item of expenditure and the House agrees to that grant, the
House is, in effect, adding to the spending power in the year of the Depart-
ment although the Departinent has already in its hands more money then
it is likely to spend. The Government of India, I believe, did consider
whether that difficulty could be got round by the presentation of a token
supplementary grant; but I believe they were advised that, under the law
as it stands, that is not a feasible course, Therefore, it is not entirelv an
easy matter to deal with; but so far as I am concerned, those_nre genernl
considerations which do not affect the Railway Board. The Railway Board
would naturally abide hy any instructions which might be issued by the
Government of Indis in regard to what constitutes a new service.
Mr. President: The question is:

“That the Demand under the hend ‘Railway Board’ be reduced hy Rs. 1,001."

The motion was negatived.

fiepresentative Control over the Railway Administrations.

Mr. ©. 8. Banga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): My motion is:

“That the Demand under the head ‘Railway Board’ be reduced by Rs, 1,000."
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(An  Honourable Member: “‘Louder please.””) This rootion raises the
question of how much control the Legislature exercises over the railway
ndministration. All the control that the Legislature exercises at present is
through the Local Advisory Committees, the Central Advisory Council and
the Central Legislature. Sir, the Railway Department is a very important
department and the number of days allotted for the discussion of the
Railway Budget are not really sufficient. As a matter of fact, I believe
the guillotine will #ll today and we have not gone through, and we are
not likely to go through, even half the number of cuts of which Honour-
able Members in this House have given notice. Bir, a suggestion was
made last year by Mr. Joshi, who is unfortunately not able to fake part,
owing to his illness, in this year's proceedings—the idea was placed by
him before the House, and it was a very good idea, that we should have u
special session for the discussion of the Railway Budget and railway ques-
tions. If a special session is not possible, 1 think at least more days-
should be allowed for the discussion of the Railway Budget. I do not see
why there should not be the same number of days allotted for the digcus-
gsion of the Railway Budget as are allotted for the discussion of the GGeneral
Budget. Another point which I have to plfce before the Honourable the
Railway Member relates to the publication, in pamphlet form, of the pro-
ceedings of the Central Advisory Council. 1 do not know how often that
Council meets, und certainly I do not know what work it has been doing.
I do not believe even in the Library a copy is put in a pamphlet form
recording the work of the Central Advisory Council. I believe in, the
Library the doings of the T.ocal Advisory Committees are placed in a read-
able formn, and I do not see why this should not be done in regard to the

doings of tho Central Advisory Council. With these few words I bring
my observations to a close.

Mr. M. 8. Aney (Berar Representative): The question which my
12 Noox Honourable friend Mr. C. 8. Ranga Iyer has raised is reslly a
: " very important one. At present the only arrangement which is
previded to secure representutive control of this House over the administra-
tion of Railways is the occusion that is afforded when the budget is present-
ed here for us to criticise. That is one thing. The second is by means of
the constitution of two committees which work with the Ra'lway Board
during the year, one the Standing Finance Committee for Railways and
the other the Central Advisory Council for Railways. Besides that, there
are Local Advisory Committees constituted. Now, we have got these
three representative bodies, two of which are elected, one completely clected
by this House and the other partially elected by this House. The Local
Advisory Councils are also more or less representative. Still I feel that
the representatives of the people have not succeeded in establishing such
control as the magnitude of the interests involved would require. In the
first- place the powers of the Railway Finance Committee, as well as the
powers of the Central Advisory Council, have nowhere heen defined. It
is more or less a matter within the discretion of the Chairman to allow a
particular thing to be discussed there or not. Only certain proposition
statements are placed before us, and sometimes, with the courtesy of the
Chairman, we are allowed to go into the policy which those figures repre-
sont. We are only called upon to judge a particular scheme in the light
of ite financisl aspect. That is, to & great extent, in my opinion, a handi-
cap upon the work of that Finance Committee. 8o also as regards the
Central Advisory Council, my friend was right in complaining tha¢ its

| »2
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proceedings are not uvailable to the public. I admit that during the pre-
sent régimo of the Honourable Sir George Rainy certain instructions have
not yet been received by us which we used to get before during the time of
his predecessor. 1 distinctly remember, in the days when Sir Charles
Innes was the Member in charge of the Department, whenever the papers
were sent for the perusal of the Members of the Centrgl Advisory Couneil
a slip used to be sent along with them, marking them confidential. Even
after the matters were discussed and certain conclusions were arrived at,
still the proceedings remained confidential. They were mot published.
I do not see why therc should be this sanctity, or rather searecy of a
confidential charncter aboul the proceedings of the Central Advisory
Council. ’

. Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): How
often does it meet? '

Mr. M. 8. Aney: This year it has met twice. The Honoursble Member
for Railways took the warning given to him by the House and has given
certain opportunities in regard® to this matter to the House. Whatever
may have happened in the past, the complaint about the Council not meet-
ing at all or not meeting often does not hold good so far as the present
administration is concerned. Then as regards the Local Advisory Com-
mittees, there is no principle on which the election is conducted. It is
done more or less on the lines that the Agent thinks hecessary in order
to securc representation. The local Legislative Councils are, I understand,
entitled ty send a few representatives, and the rest are nominated by the
Agent from certain bodies which he considers representative. This is a
thing which is not governed by any regular policy. I believe it is neces-
sary that the functions, particularly of the Standing Finance Committee
for Railways and the Central Advisory Council, should be defined by
Statute. The Acworth Committee, in one or two pluces in its Report,
actually reported that the Indian Railway Act had now become out of
date. It stands in need of considerable revision. During all these years
that these Committees have been functioning, no attempt has been made
to impose any statutory obligation on them, or to give them any statutory
recognition. The time has come, in my opinion, when the Railway Board
should come up with a suitable amendment of that Act and recognise the
fact that the Railway Board alone is not responsible for the administration
of the railways but will share that responsibility with the representatives
of this House, to whom they should be responsible. That fact must
receive statutory recognition. This can only be dome by amending the
Railway Act, and providing therein for the existence of these bodies and
the functions they have got to discharge. That is a point of great import-
ance. I did not think of dilating further on this point at this stage because
I know that there is mlready s committee appointed by this House to
revise the convention, and one of the points that will have to be sariously
considered by that committee is to see that these two bodies exercise an
effoctive and proper check upon the railway adminigtration and that they are
recognised by statute. Their functions and powers should be dulv enlarged"
and made suffficiently strong to exercise that control. I think Mr, C. 8.
Ranga Tyer has brought up a very good point for the comsideration of this
House, and I hope we shall have a satisfactory reply from the Honourable

Member in charge. ;
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Sir Purshotamdas Thakurdas: Sir, I am aware that there may be &
justifiable difference of opinion on both sides of the House regarding the
extent to which representative control on the railways of India ¢an be
oxtended at present, but I wish to utilise this opportunity for the purpdie
of bringing to the notice of this House the manner in which the little
control which this House has at present on railway administration is being
curtailed. I wish to draw the attention, of the Honourable Member in charge
to information in reply to questions of great gravity not being made avail-
able to this House promptly, and the information being supplied to ques-
tions put by Honourable Members at the convenience of the Railway
Board. [ particularly specify the question asked by Kumar Ganganand
Sinha on or about the 18th instant, marked No. 571. The question con-
taing verv serious allegntions which, with vour permission, Sir, I wish to-
read to the House:

“Wilh Government be pleased to state how many criminal cases have been instituted’
ngainst. the East Indian Railway crews during the last three years?! How many
them were convicted and agninst how many, if any, charges of rape, kidnapping were
proved,”’ :

The insinuation in this question is of such a grave character that I should
have thought that, during the ten days allowed to the Depurtnent, th

would have got the information hy telegram and made the answer avail-
uble to us an the floor of the House. For reasons which I um sure the
Honourable Member in charge will be able to explain, Mr. Parsong thought
it right to give the reply that the information is being collected and will
be supplied to the Honourable Member. That same afternoon I wrote to
Mr. Parsons and asked him if he would do mo the favour of getting the
information in reply to this question by telegram, and let me have a
reply, r otherwise T might have tc raise this subject in my remarks on
the general debate. By the courtesy of the Railway Board, T got a letter
last afternoon. Tt renched me at 6 p.M. The reply contained in this letter

in ar follows. '

Mr. Presldent: When did the Honourable Member write?

Sir Purshotamdas Thakurdas: T wrote on the 19th February.

Mr. President: What is the date of the reply?

Sir Purshotamdas Thakurdas: The reply bears no date. I have got the

postal cover, which bears the date of the 26th February. (An Honour-
abie Mciber: “Thiat's their efficieney!”’)

The letter reuds :

““As desired in your D. ). letter to Mr, Parsons, dated the 19th instant, the infor-
‘mation regarding Kumar Ganganand Rinha’s Question No, 571 has been obtained and
in as follows :. .

Dwring the last 3 years 52 criminal cases were instituted against the E. I. R.
crew ataff. Out of these 17 were convicted. There were 2 alleged rape
cases which were not established. There were no cases of kidnapping.'

f

I look upon this as a very scrious matter, and I wish to ask the Honour-
uble Member in charge whether he does not look upon this as a very
flagrant case of great inefficiency in not attending to s serious question
brought to their notico by an Honourable Member of this House. I sub-
wit for his very serious consideration that requests for information in
regard to questions of so grave a nature should not be delayed.
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Now, Sir, the crew system, introduced on the East Indian Railway,
was in the nature of an experiment. I need not tell thig side of the
Housé at least, but perhaps it may interest some Honourable Members
who are supporters of the Government on the other side, that the crew
Bystem was introduced for the purpose of protecting the third class
passengers. When on the Bombay, Baroda and Central India Railway
Advisory Committee this question was brought up for adoption, I strongly
. protested against the introduction of the system and said that I thought
the system might be productive of more evil than good, as far as the pas-
sengers were concerned. If, during the course of three years, there were
52 criminnl cases brought against the crew employed for the protection of
third class passengers, may I ask, Bir, whether any steps were taken to
revise that experiment? T was rather shocked yesterday afternoon when
1 saw that there were two alleged rape cases included in these charges.
The crew were put in railway compartments for the protection of the
pussengers, and, that there should be any allegations of rape against them
is serious-—whether the cases were established in Court or not does not
interest me. Tt may be that owing to a technical flaw the accused may have
got off, but the replv does not say that the charges were fantastic or abso-
lutely without foundntion. The Honourable the Railway Member will,
hewever, tell us more. T do not want any Member of this House to look
upon such a serious charge with the light-heartedness that at times prevails
on some benches. T feel that, where questions of the nature of rape, by
people who were put in railway carringes for the protection of passenvers. sre
concerned, no Member of Government can be excused for not having taken
prompt and effective action against either the man or the system.

T have in mind a similar case on another line, but I do not wish to give
the name here, because 1 know that .

Mr. President: The Honourable Member is straying away from the
motion. The motion refers to representative control over the railway admi-
nistration. '

Sir Purshotamdas Thakurdas: I was trying to give another example, but
1 will aceept your suggestion, Sir.

I feel that, in a grave matter of this nature, information should be
made uvailsble to & questioner on the floor of the House, and the excuse
of the staff being hard-worked cannot hold water. 1 wish to ask the
Honourable Member in charge whether he thinks that the delay in replying
to this question was justified, and whether he does not think that he should
pass very strict instructions to the Railway Board that, in every possible
case where any such serious allegations are made_, th?ra shou_ld be mno
consideration of petty economy here or there, but that full information should
be made available to this House. Incidentally, I hope the anoure_;ble
Member will be able to tell us what action the Railway ‘Board took since
tho first of the criminal charges, which make up a total of 82 in three
years, started agninst this crew system, and whet effective menns the Rail-
way Board' have devised for ensuring the .tmvaﬂmg public '_freedom from
such harassment by people who are paid by & railway to probect the
travelling public.
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Lieut.-Oolonel H. A. J. @idney (Nominated: Anglo-Indians): Sir, 1
riso to support the motion moved by my friend, Mr. Ranga Iyer, in
regard to his suggestion that a scparate session of the Assembly should
te held to consider the Railway Budget. '

I am glad to see o many Members interested this year in the
Railway Budget and which is in marked contrast to last year. It shows
thut the House is evincing great imterest in the case of railway employeus.
{An Honeurable Member: ‘“‘You were not here yesterday’’.) I am
taiking of last year, mot of yesterday. In my opinion the time allotted
by Uoevernment for the consideration of the {iailway Budget is far too
short. We Lave before us for consideration over a hundred motions,
but, for reasons' best kmown te this House, we have not gone through
a quarter of them. This ‘clearly indicates one of two things, either we
hnvenot developed our Party systems well enough expeditiously to
dispese of Demands for Grants—in other words too many of us speak
‘(m the smne matter and repeat ourselves and so waste time—or enough
t:me is not allotted to us to deal with all the matters which we want
1 consider. Tt is for this reason that I support Mr. Ranga Iyer's
niotion that s sepurate session should be held for the  consideration
of this most important subject.

The other paint on which I should like to say a few words is the
w'entral Advisory Council for Railways. I have been u Member of this
wouneil for u few years, and 1 do think that it should take up more
matters for consideration than 1t mow does. In other words—it should
be mnde more use of. 1 bring to my mind a very recent matter, namely,
the new Railway educstional scheme that is to-day for consideration before
the Government and the Houee. I do think that, although that matter hag
bexn formally brought up twice for consideration of the Central Advisory
<Council, it should have been dealt with in a more exhaustive manner than it
'has been, and that it should have been previously circulated to those whose
interests were vita'ly concerned, e.g., the Anglo-Indian Associations,
who voiee the needs of the domiciled community. 1 consider ‘the

lentrnl Advisorv (touncil should meet more frequently somewhat on
the lines of the Railway Standing Finance Committee, because there are
many problems which are dealt with by the Railway Administration on
which the Central Advisory Council should be consulted and given an
;opportunity to discuss. I do remember in the last few years that there
were only three or four matters of anyv resl importance which were
Lrought before the Council for consideration, and I suggest for the
consideration of the Railway Board, that more matters should be brought
up and that the Central Advisory Council should be placed in a position
to justifv its. existence.

Mr. Gaya Prasad Singh (Muzafforpur cum Champaran: Non-Muvham-
‘madan): Sir, mention has been made in the course of the debiite of the
vonstitution of the Y.ocal Advisory Committees for Railways. I -heppen
to know the constitution of one of such Committees, which sits 6t
Muznffarpur. The constitution of that Committee is verv unrdpresenta-
tive. and T shall just say one or two words to indicate to the House the
nature of its constitution. Tt consists only of six members. The firet
in the Agent of Bengal and North Western Railway. The second is a
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representative of the Government of Bihar and Orissa, who is the Com-
missioner of the Tirhut Division. The third is a member of the Legisla-
t:ve Council to represent industries and agriculture: The fourth is o
Member of the Legislative Council to represent the travelling public. The
fith is a representative of the Bihar Planters Association, which is.a
body composed entirely of Europeans. Of course, I mean no racial dis-
crimination here, but the membership of that Association is rigidly
confined to Europeans only. In this connection, I should only like to
say that the Bihar and Orissa Chamber of Commerce, which is also a
representative body, and which is directly intcrested in commerce and
industries, finds no place there; nor does any similor institution find a
tlace on that Advisory Committee. Besides. there is no representative
of the employees or workers on the constitution of that Committee. The
sixth momber of the Committee is the Senior Government Railway
tnspector. No independent outsider can find a place on the Committee,
under its rules. 1 would only Like to mention that this Comunittee is a
very unrepresentative one with no powers at all; and one of the Members
of thut Committee, who has been associated with it probably since its
very inception, moved a Resolution the other day in the Bihar and Orissa
Legislative Council 1ecommending that the leass of the Bengnl und North
Western Rnilway shculd not be renewed, and that it should be managed
hy the State. This gentleman, in the course of his speech, makes the
following significant admission : He #ays:

‘“ We have come to the deliberate conclusion that it will not serye any useful
purpose unless its powers were widened'
—-“Its'* raeans the Local Advisory (C'ommittee—

‘80 as to secure adequate and efficient representation on the Committee’".

He goes on further snd says:

“ The inlative Council sends two representatives, one representing the travelling

public and the othor the trade interests. But it appears to me that neither of these
interests is adequately represented.”

1 would therefore nak the Railway Board and the Honourable the Member
for Railways to constitute the Local Advisory Cominittees for Railways
m such & manner a3 to secure morg effective representation of the public
end to widen their powers. That is all T have got to say om the
smendment.

Mr. Ram Narayan S8ingh: Sir, for the good administration of the
railways in this country, we have the Rsilway Board, we have got the
Central Advisory Council, the Standing Railway Finance Committee, the
Tocal Advisory Committee and several other committees. Not only this,
the number of members of the Railway Board is going to be multiplied
and God knows how many more multiplications are in ‘contemplation.

An Honourable Member: Fven God does nov know,

Mr. Ram Narayan 8ingh: So far us the administration of the Depars-
wment is concerned, neither the technical figures given by the Honourable
Mr. Parsons, nor the sweet speechies delivered by the Honourable Bir
Jeorge Rainy are going to help us in any way. BSir, it ig necessary that
the whole administration ought to be controlled by a representative body
of the people. We see that corruption is rampant everywhere in the
Department. Of course there are reasons for that. The lion’s share of
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the revenue is distributed among the Honourable Members of the
@uropean Group, among their brothers and cousins, and only a small
share is left for the poor Indian employees. They are paid very smaill
salaries and thus they are compelled to take bribes from poor people.
Unless the administration is brought under the control of a representative -
nody, these things will continue,

Pandit Nilakantha Das: Sir, I have got & cut on general policy.

Mr, Ram Narayan 8ingh: Unless the railway sdministration is brought
under the control of & committee representing the people, there is.
absolutely no chance for improvement in the administration. I therefore
hope that Honourable Members will take an active interest in this matter
rnd vote in favour of this motion. I therefore strongly support - the-
raotion.

Diwan Ohaman Lall: T think it would be generally conceded by the
Honourable Memberg that there is, at the present moment, no exercise
of representative control over the railways. We have our committees,
but we find that, us far as the general conditions of labour and the general
crievances of the public are concerned, it has become a hardy annual to
ropeat them on the floor of this House and get no satisfaction from the
Railway Board. I eubmit that, if there had been some system devised
by which representative control could be exercised over the railways this.
unsatisfactory state of things would not have arisen. Let me take one or:
two points in connection with this. For instance, T noticed that, although
the debate in connection with these matters has gone on for several
days on the floor of this House, there wag but une solitary voice that was
raised in connection with the question of accidents upon railways. I
submit that, if therc had been representative econtrol, that would have-
been a very important matter in connection with the .discussion of the
Hailway Budget. I find that accidents have gone up during the last few
vears and they have reached a very high level during the last vear, and’
vet I do not find, as far as I can discover, a single word in regard to the
question of accidents being mentioned in the Report of the Railway
Board, except the figures that are given. Figures are given, but no-
regret is expressed, no policy is laid down, no method is devised wheroby
.ancidents in future ore likely to be prevented.

I do know that there has been the question of automatic couplings
before the Railway Board and before the International Conference at
Geneva, but that has not solved the problem. My point is thig, that if:
we had rcpresentative control, the Honourable Mémber would have gone
cut of his way to apologise for the increase of accidents. Let me draw
the attention of the House to the fact that, in 1923-24, there were 2,818 .
killed and 8,447 injured, and in 1927-28, there were 8,070 killed and:
6.266 injured. Taking the workshops and the actual railway services,
there are 24 killed and 6,114 injured.

For this state of affairs, I do not find one word of regret on the part
of the railway administration in the. documents that have been handed
over to us, Why ig it that we do not find a word of regret? It is because
the Honourable Member knows that there is mo representative ocentrol?"
‘After we make our spesches on the floor of the House, wi quietly go
home' and forget the whole inocident. BSimilarly the Honourable Members .
uf Government make their speeches and go home and forget evervthing
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that is said here by non-official Members. 'That is one instance where
the railway adminisiration needs improvement.

. T.hen. take the question of labour and labour conditions, what do we
find in Volume Y of this Report? There is paragraph 81, on pages 64 and
65 of this Report, which relates to the life and conditions of 800,000
workers. We have got very beautifully printed pictures, whieh are
-contgined m this Volume, which have no significance to the workers, no
aiMcmw for the 800,000 workers who are all wanting better conditions
-of living and better conditions of labour. There is one paragraph, that
is paragraph 81, which deals in & very cursory manner with the grievances
~of labour on the railways.

Mr. President: They will be remedicd by the additional Member for
Labour.

Diwan Ohaman Lall: I am not so optimistic about the powers of the
~dditional Labour Member. Personally I do not think that the addi-
“tional Labour Member is likely to bring peace or comfort to the workers
who are employed on the railways. My view of the appointment was
that I thought it would concentrate public opmion on labour questions
more than it has done in the past. That is all it is likely to do. If °
“there had been representative control, I submit the Honournble Member
would have gone out of his way to give more detniled information about
the living conditions and the working conditions of the working classes
who are employed on the railways; he would have gone further and
given us a detailed survey of labour analysis on railways.

Mr, President: Why not wait till the next year? Let the fifth Mem-
ber have a chance. (Laughter.)

Diwan Chaman Lall: Whatever I am saying affects the activities of the
Labour Member. Let us see how he acts, let us see how he receives the
- criticisms on the floor of the House. I am not enamoured of this new
. #ppointment to this extent that the new Member is going to change the
whole nspect of railway administrution gqua labour. I do not think he is
going to do anything of the kind, All that I say is this: that if there had
been representative control, you would have, just like the Rates Advisory
-‘Committee, probably set up a Labour Advirory Council also, with perhaps
oot one Labour Member, but a lot of Members .

Mr. President: Perhaps two or three Members?

Diwan Ohaman Lall: Perhaps, Sir; and a time may come when per-
“haps the whole lot of them may be labour men under a Socialist Govern-
ment. 1 do submit that, under the circumstances, the Honourable Mem-
‘ber will be well advised, cven though there is no representative control &t
‘the present moment, to look into these matters from the point of view
of the public and of the working classes. The one important matter
which would ordinarily have been considered by the Honourable Member,
if there had been representative control, is the setting up of grievances’
committees throughout the railway system. I can give one ' instance.
“The other day & ticket collector, working at the Rawalpindi Railway Station,
was given orders that nobody snould be allowed to get on fo the platform
-without & platform ticket. A gentleman arrived, and wanted access, but
.did not possess a platform ticket. The ticket eollector naturally objected,
whereupon that gemtleman complained. The reply sent by the superior
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officer was that the ticket collector’s duty was to prevent gentlemen from
entering the platform without a platform ticket and that he was doing his
duty. Whereupon, a further complaint was made to a further superior
officer, and the reply received was to the effect that this ticket collector
would be discharged. He was discharged for doing nothing more than his
duty, And when a complaint was made to the Agent of the North
Western Toilway by the dismissed man, when a registered, acknowledg-
ment due, letter of complaint was made, no reply was received, or has to
this day been received, from the Agent. Such things are possible only
when there is n system of bureaucratic control, an unrepresentative
weontrel; and I submit that, although at the present moment
1m0 representative control is exercised, over the railways, the Honourable
Member should take such steps as may be necessary to bring about some
‘gatisfactory arrangement, whereby the grievances of the workers will be
looked mto, discussed and remedied, in spite of the present unsatisfactory
‘arrangements.

Eumar Ganganand B8inha (Bhagalpur, Purnea and the Santhal
Parganas: Non-Muhammadan): 8ir, I rise to intervene in this debate just
to urge upon the Government only one little point. My complaint is that
the time allotted for the discussion of the Railway Budget is not suffieient
aand should be extended.

Mr. President: Do you promise to be present?

Kumar Ganganand Sinha: Yes. Sir, under the Indian Legislative Rule
47, the maximum number of days which the Governor General can allot
for the purpose of the Budget is 15 days. We find that just now we have
got only 12 days at our disposal for the discussion of the Budget.

Mr. Gaya Prasad Bingh: But yesterday the House was at the point of
adjourning for want of s quorum,

Kumar Ganganand Sinha: I{ the Governor General sees his way to extend
the time for the discussion of these demands, he will be doing a real public
service, thereby increasing the popular control over the various depart-
ments of the Government. You will see, Sir, that, although we have not
gome very far during this session with regard to the demands we are just
on the 17th or 18th item under the first Demand ‘Railway Board'—we
have discussed & number of subjects under this head. And if we are
‘given more time, we may be enabled to pay more attention to more subjects
than we have now been able to do. ‘Before I sit down, Sir, T must express
my indebtedness to my Honourable friend Sir Purshotaindas Thakurdas for
bringing up an important case for the careful consideration of this House.
The railway staff must be, like Casar’s wife, above suspicion, and it should
be the duty of every member of the railway administration to see that it
is so,

The Honourable Sir George Rainy: Sir, under the general heading of
representative control a fairly wide range of subjects has been brought to
notice by the speakers in the course of the debate. Most of them, how.
ever, do nob require any wery prolonged reply from me.

I 'think the very first point brought to notice by the first speaker, and
also re-echoed by the last speaker, was the insufficiency of the number of
4dbys allotted for the disoussion of the Railway Budget Well, Mr. Presi-
dent, there was a period last vear when I began to wonder whether
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the number of days allotted for the discussion of the Railway Budget was
not excessive, and there were occasions when it seemed to me that the
House itself as 'a whole was inclined to take that view. This year I have
not had the same feeling, although there have been oocasional moments,
immediately after the lunch interval, when it seemed doubtful whether,
if the time was extended, the House would be inclined to prolong the dis-
cussion. It is a perfectly fair question to raise; but we have always to
remember, I think, the total period that is available in the course of the
session for the discussion of all the subjects that have to be brought before
the House; and if additional days were allotted—which would mean the
prolongation of the session into the month of April—I wonder how many
Members of the House would welcome the prospect of a further stay in
Delhi? More hopeful, T think, is the idea that the Railway Budget should
be discussed not during the cold weather session in Delhi but at some other
time of the year, poksibly in the Rains session. I understand there are
technical difficulties at the moment which prevent the adoption of that
suggestion. The question of removing these technical and legal difficulties
I have no doubt will be considered in connection with any constitutional
changes that may come under consideration.

My friend Mr. Aney raised the point that the powers of the Standing
Finance Committec for Railways have never been clearly defined. The
Stending Finance Committee for Railways owes its origin to the convention:
for the separation of railway finance, and naturally the question of its.
funetions will come under review in the committee which has been
appointed to examine the convention. I do not think it is desirable in
the circumstances that T should express any view myself until T have heard
what the metnbers of that Committee have to say about it.

Then the point was rnised that the proceedings of the Central Advi-
‘sory Council ought to be published regularly. Personally T think that
that is & quite reaeonable request, and I have undertaken to bring the
matter before the Central Advisory Council itself ot its next meeting.
The only reservation I am inclined to make is that questions might arise
on which Government wns anxious to obtain the advice of the Council,
‘but would be unable to do so unless as regards that particular matter,
the proceedings were confidential. However, I will not' express any final
opinion about that until I have asked the Central Advisory Council to
consider that aspect of the case at its meeting.

My friend Mr. Aney also raised a question about the amendment of the
Indian Railway Act to define the powers of the Railway Board and the
powers of the Legislature and of it committees to control the executive
action of the railway nuthoritier. T imagine that the full development of
that question might involve the amendment not only of the Indian Rail-
way Act but also of an even more august Statute, pnamely, the Govern-
ment of India Act; and I am certainly not at present prepared to express
any opinion ar to the modifications in that Act which might be necessary.

My Honoursble friend Mr. Gava Prasad Singh raised the question
which he is naturally interested in, 4s he comes from the province of Bihar,
about the recomstitution of the Y.oeal Advisory Committee of the Bengal
and North Western Railway, so as to make it more representative of the
travelling public. T was not aware that that particular advisory committee
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had such a small membership, only 6 members, and I shall certainly look
into the matter and see whether we cannot enlarge it and provide it with the
representation he wants. In the case of some of these committees, we are
in a difficulty in providing representation for particular interests because
we do not want to make the committees too large, but in this case obvious-
ly we could add 2, 8 or 4 more members without making the committee
unwieldy. '

Mr, Gays Prasad 8Singh: I may explain there are two committees, one
at Gorakhpur snd one at Muzaffarpur. I was referring to the one at
Muzaffarpur.

- 'The Honourable 8ir George Rainy: Well, if the committeos sit separately
snd not together, then I see no reason why the committee at Muzaffarpur,
at any rate, should not include more than 6 members. As I say, I will
take the matter up and see what can be done.

My Honourable friend. Diwan Chamnan Lall expressed the belief that,
if there were more representative control, more would be said in the Rail-
way Board's leports about sccidents on railways, and greater attention
would be paid to labour grievances, I wonder if the Honourable Member,
Mr. Chaman Lall, ever reflects that, if he remained present in this House
to hear the replies to the charges he makes against Government, one
might perhaps attach rather more importance to what he says. I draw
attention to this because it is not the first ocoasion Co

Honourable Members: He is here.

The Honourable Sir George Rainy: I am sorry and I do most heartily
apologise to the Honourable Member, but not seeing him in his place I
thought he had left the House, But I am indebted to him for one thing,
because I inadvertently yesterday failed to reply to what my Honourable
friend Mr. Duraiswamy Aiyangar said on the subject of accidents. I had
some notes here, but I overlooked them when I was making my reply and
I did not refer to the subject. I want to say now that this is not by any
means a subject to which we are indifferent—the question of accidents.
1 find that in the ten vears between 1917-18 and 1927-28, while the number
of passengers killed in railway accidents wont up by 44 per cent., the
passenger train mileage went up by 7® per cent. That is & point to be
ocongridered: we are running a great many more trains, and supposing there
were no improvement in the factor of safety, we should get the number of
accidents incrensing in proportion to the train mileage. But when we
find that the increase in the number of accidents is smaller in proportion
than the increase in the passenger train mileage, then T think it can be said
that things are not so bad as they might at first sight appear. As regards
accidents to railway servants caused by the movements of railway vehicles
exclusive of accidents to trains—that is, in shunting operations and so on—
the number of killed in 1917-18 was 868 and in 1927-28 only 828. In that
respoct there has been an improvement. As regards accidents on. railwav
traing unconnected with the movement of vehicles, unfortunately the ﬁgure‘s
for that were not compiled for 1917-18 and therefors T am unahle to make
a comparison. Finally as regards accidents to others—that is not to railway
rervants or to passengers—I find that there has been an increase in the
number of aceidents to trespassers. The number killed rose from 1,850 to
1,981. There again T do not know it the number of killed har not gone
up as a result of the increase in traffic; and therefore there again, although
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it is our duty to werk, for an improvement, I do not think there is any
ground for undue despondency.

As regurds what the Honourable Member said about greater attention
being paid to labour grievances if there were representative control, I am
indebted to him for bringing to my notice the case of the ticket collector
he particularly referred to and I shall look into that. But generally T
cannot honestly say—of course if I were a Minister removable by the vote
of the House I should be more under control,—but quite honestly, as re-
gards this labour matter, I think the House has many opportunities, of which
it takes advantage, to express its views on the subject, and that unques-
tionably does produce an impression on the mind of the Government of
India; and the action I took, though I know it did not commend itself to
Members on the other side, for the appointment of an Addition] Member,
was quite genninely taken in the hope that we should be able to give greater
attention to lahour problems and deal with them better than we have done
in the past. Therefore I am not sure that that was a particularly good
example of the need for greater representative comtrol.

Now as regurds the point taken by my Honourable friend Sir
Purshotamdas Thakurdas about the snswers to questions, I admit that
digeretion must be exercised. When an important question is put making
serious suggestions or serious allegations, it is very desirable that the answer
should be given on the floor of the House, so that Members may have an
npportunity of putting supplementary questions. But I doubt if anybody
who has not actually worked in the Railway Board, or with the Railway
Board, has any conception of the mass and volume of the work with which
the Financial Commissioner has to deal in respect of questions alone. There
have been sessions in which he was responsible for the answers to inore
questions than &ll the other Government officers put together—that is, more
than half the questions related to the Railway Department. Now, in these
aircumstances, when the work has to be done under such high pressure,
vou have to deside very rapidly—because you ecannot dwell on any one
question—whethar or not you should call for information by telegram or
whether it is sufficient to eal! for information by letter. Under these condi-
tions mistakes must be made sometimes, but I say this, if I were Financial
Commissioner, vou would see a great many more mistakes than you see at
present. I work in the closest consultation with Mr. Parsons aboui these
questions, and personnllv T have nothing but admiration for the wav he
gets them thronoh, At the same time T quite appreciate the importanee
of what my Henourable friend €ir Purshotamdas Thakurdas said. He said
that this was ap important matter which ought {o be fully looked into. The
only cribicism T would make of his speech is that I think he was a little
too ready to sssume that, because charges were brought, therefore the
nharges were likelv to be true. The figures I think were—I am spesking
from ‘memory, but I think he said there were 82 cases. . . . . .

Sir Purshptamdas Thakurdas: Fifty-two.

.‘The Honourable Rir {eorge Rainy: Fifty-two cases and seventeen con-
vietions. Tt is possible that some of the other cases where there were no
convictions—we do no* mov what the facts are, some of them may have
been true; on the other hand we are equally entitled to assume that some
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of them probably were not true. And in & good many cases I understand
phat cross-charges were brought from the other side, which is quite natural
when you get & dispute between a ticket collector and u passenger, and
the ticket collector says he has not paid his fare und the pussenger says
he has, and it ends in charges in n criminal court one agoinst the other.
As regards the serious matter of these two charges of rape, about which the
answer said that the facts had not been established, I quite agree that,
when charges of that kind are brought, it is our busioess to satisfy our-
gelves either, that if there are adequate grounds for the charge, severe:
action is taken, or that, if there are not adequate grounds, that the facta
are fully ascertained as far as this can be done. I will certainly have that

matter examined and if the information appears incomplete, nsk for further-
information from the Agent.

There i# one small point of fact in which perhaps I may correct what-
was said by my Honourable friend, Sir Purshotamdas Thakurdas. T think
I am right in saying that the crew system was primarily introduced, not
for the protection of passengers but for the prevention of the prevalent
practice of travelling without tickets: that was the primary object of the
system. But we do want to utilise it for the protection of passengers and
for giving help to passengers, and it is already largely utilised for that pur-
pose. That being so, it is emphatically in the interests of the railway

1 P administration that they should take every step they can to see

" that the members of the crews work satisfactorily and do not
nbuse the power which their position may sometimes give them. I am
indebted to my Honourable friend for calling my attention to the matter,
and as T have already said, as regards the serious allegations, T will certainly
make further inquiries if our information is incomplete.

Mr. President: The question is:
“That the demand under the head ‘Railway Board’ be reduced by Ra. 1,000."

The Assembly divided :
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The motion was negatived.

I
‘Policy regarding the Purchase and Use of Steel Slcepers in Indian
Kailways.
Mr. M. S. Besha Ayyangar (Madura and Ramnad cum Tinnevelly:
Non-Muhammadan Rurel): Bir, in view of the ruling thut you gave
yesterday, I shall not move the motion No. 20 standing in my name, and 1

move : .
““That the Demand under the head ‘Railway Board' be reduced hy Ras. 1,000."

Sir, of late I have been noticing a tendency on the part of rail-
ways in Indis to go in for steel and other metal sleeperg in preference to
wooden sleepers. This I noticed some time ago (An Honourable Mem-
ber: ‘‘Louder please’’), and I made a speciul study of it and came to the
.conclusion that the use of these steel and other metal sleepers was to the
detriment of the indigenous timbers available in India for wooden sleepers.
I wanted to arrest the attention of the Railway Board lasi year during
the Railway Budget discussion, and I prominently made mention of this
fact, supported by certain facts and figures; but unfortunately I could
not get any satisfactory reply on this point from the Honourable Memkter
for Railways. Since I spoke last year, I have been fortified by other
-expert opinions as well towards maintaining the position that I took last
year. I said last year that, so far as wooden sleepers were concerned, they
had satisfied the test of time, because ever since the inception of railways
in this country, wooden sleepers had been very largely used and only very
this rather unnatural craving for steel and olher metal sleepers
came in. So far as wooden sleepers go, I said that fhey had not been
found wanting in the tests they had been put to all these long years;
and I find recently a body of railway maintenance engineers in the United
States also have come to the same conclusion. In the United Btates
‘many railway maintenance engineers have declared, as an established
proposition. that ‘‘the wooden crosstie is going to stay .in epite of the

recent]
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sttempted patents and the introduction of every imaginary form of sub-
stitute’’. They further and say that ‘‘wood still stands the rocktound-
test of cold, hard experience’’. Now, that is the conclusion reached, Bir,
by this expert body of ruilway maintenance engineers in the United States.

Next I said that it was to the advantage of the Railway Department
to use all the indigenous timbers available in this country. T am told
on reliable authority that, so far as the wood necessary for the purpose
is concerned, it is obtainable, especially Sal wood is obtainable in very
lange quantities in many parts' of India in the Sub-Himalayan ranges and
in most of the forest srens of our Indian States, und the Honourable the.
Member for Railways will agree that certainly Sal was about the best
variety of wood for the purpose of sleepers for railways. I also pointed
out that there were other varieties of timber available, though they we-
quired slight treatment before they could be used as sleepers, so that it
ennnot be said that there is not enough timber material, out of which
to manufacture wooden sleepers, in this country.

Next, 1 maintained that, so far as comfort goes, wooden sleepers give
a greater degree of comfort to the passengers thun the steel and other metal
sleepers. This position is also confirmed by the opinion of Mr. Nelson.
Jourtland Brown, who, in the course of a paper he recently presented at.
the tenth Annual Convention of the National Association of Railroad Tie:
Producers at Arkansas, speaking in Novembter last upon this matter,.
maintained that the superiority of the wooden tie to the steel and other
metal ties consists in four points; and he mentioned prominently this-
point in establishing the superiority of the wooden sleepers to other types.
He maintaing that, in the steel and other metal sleepers, there is extreme
rigidity, as compared with the resilient wooden tie, which results in the
rocking of the rolling stock, and even in the shearing of the rail fastenings.
Now, that is a conclusive answer to the suggestion sometimes made thot
steel slecpers are equally comfortable. In fact, he has estatlished the
superiority of wooden sleepers in point of eomfort.

Thirdly, T maintained last vear, so far as prices go, wooden sleeperst
compure favourably with steel and metal sleepers, and that wooden
wleepers can be obtuined at a cheaper price in abundance in this country,
if only the Railway Administration tankes some eare to eliminate the
intermediaries and their profits. There ia also a consequential expense:
which would be entailed in the laving of the metal sleepers. 8o far as
the price of laying metal sleepers is concerned, the same authority, Mr.
Nelson Courtland Brown, says that much greater expense, due to weight
in laying and taming of the substitute ties, particularly the metal tiea
would be necessary. There also the wooden sleepers compare favourably.
indeed with the steel sleepers.

Then I maintained that, in point of age or durability, the woodcen sleepers
vompare quite favourably with metal and other iron sleepers, and: that
opinion is also confirmed by this expert who says this:

“Rince 1805 the wooden has pre-eminently J:rov.ed its worth both in Europe and
in the United States. As time goes on and the life of praperly treated ties shows
from 20 to 30 years or more, the subetitute question is destined to be dead for a
lung time—perhaps for all time, certainly until the price of the wooden tie rises ahove
the present level.”

When this is the case in the United Btates, here as there is a plentiful
supply of timber necessary for sleepers, I think the question of the rela-
tively low cost of wooden sleepers should certainly weigh with the

c
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suthorities. Fifthly, I said that many substitute ties were used in the
United States und the Continent of Europe, and they were found wanting ;'
and this day I maintain that, even on the Continent, these metal sleepers:
are not very much in evidence. That position is anlso corroborated by
the opinion of the expert whom I have just quoted. He maintains that:

‘“‘at least 2.500 patents have been applied for or issued for substitute ties over &
period of 86 years in the United States slone. In the period from 1880 to 1805 the
substitute experiments were exoeedinFly active. Dut since 1805 the wooden type has
pre-eminently proved its worth, so that while various types of substitutes have been
used in Europe for the past 15 years, there is no common agreement that any one has
proved thoroughly satisfactory. Certainly they are not-used to any large exteat
any European country. Germany has probably adopted them to a larger extent than
any other country, but even in (iermany, wood is still tha dominant source of crosstia

waterial.”’

Bo that upon all the five points that I raised lust year, I mainiained that
the wooden type compare(f favourably, and I stand fortified in the position
I took up last year by the pronouncement of this tody of expert railway
engineers and also by the authority of Mr. Nelson Courtland Brown, whom
I have just quoted. Now, Bir, I mention these for this purpose. If,
as a matter of fact, wood is available in such large quantities for the
purpose of giving us wooden sleepers, why, then, is there this persistent
and inordinate, and I may perhaps add, this unnatural craving for steel
sleepers? T have a shrewd suspicion that this is probably due to the fact
that they are bent on importing steel sleepers from abroad, in proference
to wooden sleepers which we can get here. T do not want to make any
insinuation. In all lines of new construction T have been secing witl
my own eyes steel sleepers being used instead of wooden sleepers, and
even in the case of repairs, I have been noticing quite markedly that the
wooden sleepers are supplanted by steel sleepers or other iron sleepers,  If,
a8 a matter of fact, wooden sleepers have satisfied the tests of time, and
efficiency, where is the necessity for this craving suddenly developed, just
now? I am not an expert myself, but I am strongly fortified by the opinions
I have heard of the engineering and forestry experts in this matter. I
am Leing confirmed day by day by the study, that I have made of this
particular matter. I think therefore I am perfectly justified in mnking pro-
minent mention of this fact, so that it might attract the attention of the
House, the Railway Board and the Railwavy Administrations concerned
and that they might see whether it is not expedient to go back to the
wooden sleepers again and desist from importing stoel sleepers. Sir,
I move.

"Mr. M. 8. Aney: This is a question on which there has been a good
deal of feeling, not only on this side of the Houso, but even on the part
of the members of the Btanding Finance Committce. Very often, when-
ever new schemes of railway construction are placed before us, we find
that provision for steel sloepers is Leing made. We have not been supplied
with a very satisfactory explanation as to what is the neccssity for steel
sleepers instead of wooden sleepers that we generally used in formor days.
Besides this, there are certain other points to which T wish to draw the
attention of the Railway Board. At Dehra Dun we have got a special
forest laboratory where officers are appointed to carry on experiments for
seasoning wood and trying the test of durability of various woods for
various purposes. I want to know whether the Railway Board have been
supplied by these officers at Dehra Dun, who are expert officers appointed
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for this purpose, with the results of the tests they have carried on on
various types of Indian wood and the opinions they have expressed about
their durability for this purpose. 8o far as my information goes, the
Railway Administration, when they had the occasion of ascertaining the
life of the various railway assets, camc to the conclusion about these
wooden sleepers that, on an average, they lasted for 15 to 20 years and
they were good for the purpose, at least that they could be used for that
period without any danger of their giving way under the load which they
had to bear. That is therefore the average life which is conceded. We
have got a specinl department for carrying on experiments on Indian wood,
and one of the objects of creating that department is to find out for what
purposes the Indian wood can ke used, and how the use of that wood can
be extended for all purposes for which the Government, as well as the
people, requirc Indian wood and Indian timber. We have also made &
provision for the appointment of forest officers in the railways, who are
to collaborate with the officers of the Forest Department, particularly
for the sake of finding out the requirements of the Indian railways in the
matter of Wood, and also to find out the quality of wood most suitable
for purposes for which the railway has to use wood. That provision we
madgs gome time before. With these two sets of officers apecially
appointed for the purpose working for a considerable time, we have yet
not been informgd as to the result of the work they have done and as
to the information they have supplied to the Railway Board. It is really
an anomaly that, with the extensive foreats we have in this country,
and the variety of timber in which they are abundant, we should be required
to import into this country, for the purpose of sleepers. forcign wooden
and steel, and that the Indian wood should not be found sufficient for our
purposes. The policy of the Railway Board, or to which the Railwny Board
stand committed, is to use Indian materials, as far as possitle, for their
own requirements. If it is not possible to get Indian materials, of course,
they can go to other countries and import foreign materinl. That is the

general policy to which the Railway Board stand committed. In view
of this . .. ...

Pandiy Nilakantha Das: Do they formally stand committed?

Mr. M. 8. Aney: I do not say formally. They say thay stand commitied
and they mean to do it, and unless we hear from them something which
does not satisfy us, we would not be justified in making a contrary supposi.
tion. I therefore muintain that the Railway Board stand committed to tho
policy of using Indian materials preferably. I find they have appointed
certain officers for the sake of pooling sleepers and such other things. Wa
do not know what these officers have done during these yvears. I would
be a great anomaly if the Indian railways should be required to import
foreign steel for the sake of their sleepers, to the exclusion of wood, in
which the Indian forests abound. There is also one point which strikes
me in connection with the sleeper question. Some time before—I do not
know whether it was in the last Standing Finance Committee meeting or
in a meeting held before that—I brought to the notice of my Honourable
friend, Mr. Parsons in the Conrmittee that, on acoount of certain mistakes
of enginoers in fitting up steel sleepers on certain sections of the Greab
Indian Peninsula Railway, it was found necessary to repair the permanent
way, and certain expenditure was placed before us for sanctioning the re-
construction of the permanent way. I brought to his notice at that time—
T have not got the Report in my hand and I cannot put my finger upon

o2
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the particular page of the Report as also the particular section of the
Railway to which I drew attention—that mistakes have been committed
by the engineers of the Department, with the result that the taxpayer has
now got to pay for those mistakes. It is also a point on which I would like
the Honourable Member to give some explanation. To remove the suspicion
which most people feel that this policy of importing steel sleepers is not
solely anctuated by considerations of economy, the Railway Board muat
satisfy us that the Indian forests have been found to contain timber which
in entirely unsuitable for sleeper purposes. Unless that thing is conclu-
sively established, there is no way for them out of the difficulty, namely,
that the people have strong suspicions about this growing tendency of the
Railway Board to go in every year, in larger and larger quantities, for
iron sleepers. It is, I believe, suspected by some that it is one of the
ways of solving what may be called the unemployment problem in another
country. How far that suspicion is grounded in fact will depend upon the
inquiries which the Railway Board may have made into this matter before
they embarked upon this policy of going in, in larger quantitfes, for iron
sleepers. T think it is a very important ppint which my Honourable friend
Mr. Sesha Ayyangar has brought to the notice of the Railway Board. Last
year the reply of the Government was not satisfactory. I hope this year at
any rate, we shall hear some satisfactory reply from the Honourable Member
in charge of Railways. )

Mr. K. Ahmed (Rajshahi Tivision: Muhammadan Rural): How long
would a wooden sleeper last?

Mr. M. 8. Aney: I have made inquiries. Tt is from 15 to 20 vears.
Mr. K. Ahmed: Compare between the two. ,

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): Sir. T do nob
want to tuke up much tinve of the House in conneection with this matter.
The renson why T rige to speak is that the Southern Indian Chamber of
Comnmerce in Madras had made n representation on this matter to the
Government of Indin. When the Honournble Sir Austin Hadow +was
recently in Madras, we discussed the matter with him. The reasons, if
I am not mistnken. which he gave were there. He felt that the test
that was made on the woods for sleepers in Dehra Dun were not quite
satisfactory. The other difficulty which he explained wns that even the
kind of wood which was available for sleepers was not available in sufficient
quantity to satisfy the requirements in India. We nsked him whether the
stegl sleepers were used in England and he told us ‘‘No’. Not a single
railway in England uses steel sloepers. Recently T am told that some
attempt has been made to introduce steel sleepers, but he explained that
the Norwav and Sweeden forests were verv close to England, and that
thev could get from there a cheap supply of wooden sleepers and that they
could get them chenper than the stecl sleepers. Then we suggested that
we had forests in Southern India, and that some attempt should be made
seriouslv by Government to have a testing factory like the one at Dehrn
Pun with a view to sec how the timbers on the west coast of the Madras
Presidency could be utilised for the purpose of obtuining a sufficient supply
of sleepers for India. Of course it should not be run on the bad lines on
which the Dehra Dun institute is now worked. Well, T am not enamoured
of the wooden sleepors, unless they can be got out of the forests in India.
It is no use getting wooden sleepers if they have to come from sutside
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India. If the Government can devise some method by which the forests
in India can be utilised and some method by which we can dgat gooll
wooden sleepers supplied from India, it is only then that I would support
this amendment.

Pandit Nilakantha Das: Sir, this is a very important question so far o¢
Indian Industry and economic life in India are concerned, and the question
is full of complications—and I may say very shabby complications. My
friends before me have pleaded for wooden sleepers. Yes, there are many
forests in India, and by developing the forests, that source can sufficiently
be tapped. But we find on the contrary, that, year after year, we have
got wooden sleepers supplied to our railways from countries other than
India. In the year 1927-28 we got Rs. 8,867,000 worth of wooden sleepers
imported from outside, and in former years they were even more. I hope
the tendency has been not to purchase them in Australia any longer.

Now, apart from the wooden sleepers, iron sleepers are of two kinds.
One is of cast iron and the other is of steel. Bteel sleepers are supplied
mainly from other countries and in India some quantity from the Tata
Iron and Steel worka alone. The other firms that supply sleepers to the
railways, supply cast iron sleepers. These cast iron sleepers consist of
two plates, one tie-bar and some keys and cutters. They, that is, thess
cast iron sleepers, are manufactured by many private companies, and
they arc also manufactured in some of our own workshops, particularly at
Jamalpur. If my information is correct, of late years, capital in Indi,
as well as English capital in this country, has been so much enamoured of
casting these cast iron sleepers, nnd has been active in this business to
such an extent, that, if the Railway Board only make it a point to purchase
them, they could get the entire supply of iron sleepers in India. But what
are they doing? They must get their quota from abroad. I do not propose ta
#ay, from which country or from what source. That may be unpalatable,
and even offensive. But the fact is that they will have their quota of metul-
lic sleepers from outside India, and the quantity of it is emormous, and
growing year by year. Just as they did in the case of the locomotive
company, directly or indirectly they are giving encouragement to Indisn
firms with Indian capital to set up factories for casting cast iron sleepers.
Then, to the dismay of those firms, the Railway Board kills them by
starvation for want of orders,

Mr, B. Das: Is it not a fact that Tatas are selling pig iron at Rs. 688

Pandit Nilakantha Das: My friend, I am coming to that. Of course
thore are the complications of competition. In that competition the Railway
Board ns such may well appear not to huve any hand. I have always been
telling my Honourable friends that the Honourable Member in charge of
Industries and Labour has got to do much to watch and make the Railway
Board see that such competition is fair and equitable. For the competition
has been unfair and manipulated.

An Honourable Member: By paying more wages to the labourer?

Pandit Nilakantha Das: By seeing that there are no combines. There is
the Bengal Iron and Steel Co., the Indian Iron and Steel Co., and Tatas
have unfortunately joined these, and they have all formed into & combine.
T_hey produce pig iron at a very low cost; and they also supply pigiron out-
side India at a very low price. But when they come to sell it to manufac-
turers of cast iron here, they sell it to these manufacturers at a higher price
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and make that price prohibitive so far as competition goes. What ig the
effect? You may say that these cast iron firms get pig iron at the self-same
price at which they would otherwise get it from the other side of the seas,
that is, from foreign countries. It may be so. But when you order cast
iron sleepers the members of the combine quote them at & much lower price,
and the firms, who have got to buy pig iron, for which they have to depend
on this combine or on foreign countries, cannot possibly supply cast iron
sleepers. Under such conditions how can these firms supply them? How
can they thrive in this unfair competition?

I will read from a memorandum of the Bihar and Orissa Chamber of
Commerce, a copy of which, I suppose, has been supplied to the Honour-
able Member in charge. The Memorandum rays: .

‘Tt iz against public interest that a combine should he nllowed to charge a
monopoly price for an importunt commodity like pig iron.”

Again:

“The producers are in a position to give an unfair advantage to the allied firms
in the production of iron castings. A case may be cited in support of this contention.
In February 1928 the Rallway Board gave a contract to Messrs, Martin & Co. for the
-supply of cast iron sleepers at Rs. per ton, f. o. r. Kulti. This firm could quote
this price on account of having supplies of pig iron at a price substantially lower than
the marke! price. The cost of manufacture of iron sleepers is about Rs. 20 per ton,
:and it is impossible for an independent ﬁroducer, who has to pay Rs. 67 per ton
for pig iron, to manufacture sleepers at Rs. BA per ton. Messrs. Martin & Co. not

y ocovered their cost at that price, but realised a handsome profit of about Rs. 20
per ton on asccount of their beinz in the family group of the producers of pig
aron. The danger of creating conditions, which make it possible for some manufacturers
to enjoy such differential advantages, is too obvious to need any special emphasis.”

This is what is said in the memorandum of the Bihar and Orissa Cham-
ber of Commerce. Let me remind the House that in that Province are
situated many of our cast iron sleeper foundries.

Then again the Commerce and Railway Department is responsible for
some little additional advantage being given to those people, and thus helping
this unfair competition. We have got certain freight rates for this pig iron,
and Tata’s and other producers of pig iron get these concessions. They carry
their pig iron at those rates to Calcutta, Patna, Cawnpore and all other
places in India. 1f pig iron imported from other countries is carried from
Calcutta to Patna or other places, the freight rate is more. Now let us see, at
what price they are selling pig iron at Calcutta? At Calcutta the price is
Rs. 67 per ton. This price is the same for both Indian and foreign pig iron.
Carried to Patna there must be the difference of freight. If we make this
allowance per ton and . . . . - .

Mr, President: Order, order.

The House stands adjourned till twenty minutes to thre:e.
. The Agsembly then adjourned for Tunch till Twenty Minutes to Thres
of the Clock.

The Assembly re-assembled after Lunch at Twenty Minutes to Three
of the Clock, Mr. President in the Chair.

Pandit Nilakantha Das: I was saying, before the House adjourned for
Lunch, that pig iron was sold at Re. 67, at Calcutta, the price being
Rs. 65-12.0 and the freight, according to the 't:educed rate, being
Rs. 1-4-0. Similarly according to that rafe, the price at Patna, includ-

.ing freight, must be Rs. 67-11-0. TInstead of that they charge Rs. 78.
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Bimilarly Rs. 10 more are charged in every place wherever it is sent for sale.
The concession freight affords no advantage to cast iron finns. This is also
one of the difficulties which is created on account of the pig iron trust or
the combine formed in India. If I may be permitted, I shall say that this
trust is practically managed and controlled by concerns in India, which are
British in  economic stutug and charueter; that is, managed and
vontrodled by what may be called rupee, as well us Bterling
British eapital.  The Trust has actunl Lritish capital, as well as de facto
British capital so t«»say. The Tatns alone, of firms with Indian capital,
have somchow been dragged into and have joined the trust. The pig iron
sale of Tata in Indin is only 10 per cent. of the total Indian consumption.
The total pig iron sale in India is 150 thousand tons. Out of that con-
sumption, Tatas supply only 15,000 tons.

(At this stage Mr. President vacated the Chair which was taken by
Sir Darey lLindsay.)

There is no reason why the Tatas should have joined this pig iron
trust: That mystery must be investigated and found out either by the
Commerce Department or the Industries Department.

I shall not detain the House much longer with these figures and com-
mercial technicalities. The Government, it is found, are directly and in-
directly, helping this pig iron trust, with a view to keep out the younger
and newer concerns, for whom no concession for supplying cast iron is either
allowed, or of avail. Let us take another instance of direct help. The
other day I asked a question about cast iron sleepers and the steel part of it
called the tie-bar, which joins both the plates. I pointed out that the actual
duty realised on these bars was only Rs. 10 per ton, whereas the tariff duty,
acoording to the Schedule, should be Rs. 26 and Rs. 87 per ton. In the
180th item, the import duty for railway steel tract material tie-bars iz Rs, 28
per ton British and Rs. 87 per ton non-British. I asked a question in order
1o be enlightened as to why it is charged Rs. 10 per ton. I was given the
reply that ‘‘tie-bars for cast iron universal sleepers which cannot be "sed as
tie-bars for rails’’ the freight charged is Rs. 10 per ton. I ecould not follow
this reply, as it was perhaps not meant to be followed. T have been re-
ferred there to ilem 61. Tn item 61, we have iron or steel tramway tract
material, under which comer the tie-bar for tramwayvs. that is, tie-har- con-
neeting tramway raile and for these the rates are Rs. 100 per ton. How
could anv one follow this reply then? 1 asked my Honourable friend
Mr. Parsons for fuller details; he too eould not explain it. He said it was
given to him by the Commerce Department, T hope perhaps the Honour-
able the Commerce Member, Sir George Rainv, whom T have already
written to, to secure me the help of his Commerce Secretary in the matter,
will to-dey explain it. Of course, there is bound to be some explanation,
for which action of the Government has not? But the intention of the
"Tariff Board ir clear on the noint. The Tariff Board say in their Steel
Report of 1927, Vol. I, page 92:

“‘Rpikes and tie-bars require to be dealt with. We recommend that the principle
embodied in the present protective scheme should be adhered to, namely, that these
articles should Le subiect to the same duties an bars, The hasic duty would thus be
Rs, 26 per ton and the additional duty of Rs. 11 per ton.”

They have given a schedule to explain this. In this schedule distinct men-
tion is made of tie-bars in railway track material, selected for this protec-
tion duty. This schedule has been copied in the Tariff Duty No. 150 in the
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list. Now the mystery which seems to surround the name ‘universal sleep-
ers’ would be another interesting piece of research. In a word, the name is
something like a patent mark, and the sleeper so named does not materially
differ from any ordinary cast iron sleeper of any other type. They want per-
haps to purchase steel sleepers from England and other countries for reasons
obvious. As the daily output of cast iron sleepers is in danger of growing
in India from year to year, a very good device is inyented to check this
progress. There are experts employed to invent types from time to time.
The types of cast-iron sleepers may have little difference from one another,
still these experts say, that this type will not do, that type is better and se
on, with the result that our poor firms and young concerns are forced to
give up all hope under pressurc of types. 'I'vpes manufactured by favoured
firms sometimes are the only articles that count. Thus the ‘universal’ type
which has been supplied for three years by the pig iron combine having
de facto British capital, is used by the DBenga! Nagpur Railwany. This
‘‘universal’’ does not mean anyihing else, but a kjnd of patent mark. The
“‘universal”’ cast-iron sleeper is as good as our cast-iron sleepers sanc-
tioned by our own experts in the Railway Board. It may even be worse,
who knows? But the Bengal Nagpur Railway has nothing to do with all
that. The Bengal Nagpur Railway will only have that ‘‘universal’’ sleeper
from that particular company without, as far as I know, even the formality
of a public tender. Public tenders are not called for. It is strange that the
Railway Department should be sleeping over the matter and the Bengal
Nagpur Railway should go and purchase these universal sleepers by secret
arrangements and in the dark. In spite of the fact that the experts in the
Railway Board have certified to the quality and utility of cast iron sleepers
of many other firms and patterns, the Bengal Nagpur Railway would nob
eare for their opinion, but would go in only for this half foreign “universal'”
sleepers. The other day I was told that the Bengal Nagpur Railway, being
a company-managed railway, would not care for the Railway Board in their

purchases and in their tenders. Very well, we shall see what is the poliey
hehind: this,

When wooden sleepers and cast-iron sleepers are so plentiful in India,
why should our railways go in for sleepers from other countries? If you
go into the modern industrial basis of human relations, and thus if you go
to the modern industrial life of India in its economic aspect, what do you
find? You find that the entire demand for sleepers can be met in India
alone, and yet no advantage is taken of this by those who have to guide the
economic and industrial destiny of India. Tndin is being sacrificed at the
alear of vested ns well as foreign interests. To illustrate this I crave your
indulgence for troubling vou with some figures here quoted from our Rail-
way Administration Reports. Cast-iron sleepers, indigenous, in 1925-26
amounted to Rs. 25,21,000. In 1928-27, to Rs. 92,48,000—that is an in-
ereage: this is how new firms and enterprises were encouraged and nursed
to elicit sanction for big expenditure. = Tn 1927.28. Rs. 76.51,000, i.c., &
decrease began here perhaps to continue. These sleepers, it must be re-
membered. can be purchased in India to the extent of the entire demand.
But so many firms have actually been starving for want of orders and some
of them have even been killed. As regards the cost of import from foreign
countries of cast-iron sleepers, it was Res. 2,91,000 in 1926-27 and Rs. 6,58,0000
in 1927-28. Mark the increase.
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In steel sleepers, what do you find? In 1926-27, it was Re. 86,15,000.
but in 1927-28, it rose by about 450 per cent., i.c., to Rs. 1,65,82,000. Ian-
this year's budget, I looked in vain for any enlightenment. In your detsiled-
estimates, you simply put ‘‘sleepers’’. There may be very many varieties,
but vou do not say if they are wooden or.steel or cast-iron gleepers. In the
disbursement of the Depreciation Fund in the different books for different
Ruilways is found, say, ''B., B, C. 1. sleepers, total 82 lakhs rupees;
N. W. R. sleepers, total 54 lukhs rupees, etc.”” But whether it is wooden,
cast-iron or steel cannot be known. 8o, 186 lakhs go undenominated. Youw:
cunnot know this enuch of details which is most vital in a way, vet you
have got a pompous array. of pink books called a budget. What is the use
of this budget? (Laughter.) Only a few railways have, however, been-
kind to us, and they are the careless Bengal Nagpur Railway, the SBouth
Indisn Railway and the East Indian Railway. They say plainly that these -
ileepers will have been purchased from England by this time next year.
They are honest folk. (Laughter.) At least they are honest in their mis;
imanagement of our national industry. .

But T do not want to carry you further into all these details. I shall
simply say something about the price, the comparative life or durability
of the cast-iron sleepers produced in this country and the steel sleepers .
imported here. I asked a question, and 1 was given a statement from
which 1 found that generally the prices were equal. In the case of cast:
iron sleepers, the price was 2as. or Bas. this way or that way per sleeper.
Mr. Parsons, in reply to one of my questions, said that, expert opinion is,
that the life of a cast-iron sleeper is 50 years, and that of the steel sleeper,
which is being imported, is 85 years. That being the case, and the price
also being almost the smme, why should you have this gradual increase of
imported steel sleepers and the gradual decrease in the purchase of indi:
genous cust-iron sleepers? Then we have to look to the price prospects.
1f vou look into the Trade Review—as good business people do—and I think
the Cammerce Departinent nlso will be well advised to look into the Trade
Revicw,—you find that the price of each cast-iron sleeper is about Ag. 12 or -
As, 14 less than the steel sleeper in the coming year. There is also the
other factor to count—that the life of the indigenous sleeper is 50 years,
while that of the imported sleeper is only 85 years. I hope I have ex-
plained the point sufficiently to enable the Members on those Benches to-
understand the position; and if T inflict on the House greater details T am
afraid it will be awful.

An Honourable Member: It is irteresting.

Pandit Nilakantha Das: I thank you. I am glad you think so. Bué
here my Honourable friend the Member for Commerce will say: “We are
business men, we have nothing to do with your industries;” or *‘I am
slways pressing this matter on the attention of my brother, the Member for -
Industries and Labour' or “You are setting up firms to manufacture cast-
iron sleepers which are not good’’, and such other things. But to him -
‘my reply is that, it is you who kill them; vou or your Industry brother,
matters little to me: I do not know what interest you have in killing them.
‘Presumably your primary economic interest is elsewhere.

_ And yet you sometimes speak of labour troubles being fomented”
either by people from bevond the oceans or their accursed agents:
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fiere, as if you are not capable enough to fan, foment, nurse, or
develop such troubles. You come here with a Safety Bill and a
Trade Disputes Bill. What is the wuse, 1 ask? There are these
poor labourers; should I bring them straight into the House so that
they may invade you here? Will that then be evidence onough? You
have simply starved them in big industrial centres, where you were
responsitle for bringing them from their hearth and home for you
wanted to encourage Indian industry for purposes you know best;
and it is on account of what yvou have done to kill those industries again
that they are now out of employment which was rather got up for them
with lhopes and prospects. You find employment for some people far away
for whom you have a soft corner in your heart, though wvou have come
here to serve Indin—you cannot forget that—and youw are asking us to
forget those for whom you are daily creating unemployment. How can
fhese things be tolerated and these budget figures be scrutinised with
graceful concurrence to find money for your home purposes, I do not know.
1f T ask you, vou rimply say that these things are cheaper; or you give a
‘replv which I do not understand. Or you are even unable to explain in cer-
tam cases; or again you perhaps say ‘“The Honoursble Member will be
given n statement'’ or ‘‘the information is not forthcoming and as soon as
it is available, it will be duly sent to him’’, and other such answers. Under
‘these circumstances, Sir, I say this question of steel sleepers has grown

to be a regular scandal, and this policy of the Government must be dis-
centinued.  (Applause.)

Mr. V. V. Joglah (Ganjum cum Vizagapatam: Non-Mubammadan
Rural) : I understand, Sir, that according to the Report of the Bleeper In-
quiry Committee, the total annual demand of sleepers for the quinquennium
ending 1923 was about 49 lakhs, broad gauge and metre gauge, measuring
‘10 million cubic feet, and 70 per cent. of this is made of indigenous wood,
mostly deodar and sal. Again, the total annual demand of steel sleepers
—the same Report sayvs—is nbout 9°76 million cubic feet. And out of
this 10 million cubie feet of wooden sleepers required, about 3 million
.cubic feet are imported from other countries, while only 7 million cubic feet
are made of wood obtained from forests in this country. As to the life
and durability of wooden sleepers. the indigenous one has an average life
~of 14 vears, so far ns deodar and sal are concerned, but it is about 18
vears in the ease of harder wood such ns asar, which, it secms. costs nof
more than Rse. 8 per sleeper. Now, Sir, let us take the life and cost of
the foreign sleepers. Foreign sleepers ‘are mostly made of fir and Douglas-
pine.  These are held to be too soft. and cannot be yged without adding
hearing plates to them. Now, let us see the life and cost of these foreign
-sleepers nlong with the bearing plates. The lifo of these sleepers is esti-
mated to be about 8 or 9 vears, and the cost of about 1 sleeper is said to
‘be Rs. 7-12 or Rs. 8, including the bearing plates. This shows, Sir,
that while the foreign sleeper costs the same as the Indinn sleeper, its life
is far less than the Indian sleeper. The only argument advanced, in favour
‘of the use of foreign slecpers, is the absence of suitable timber to meet the
‘demand. But T understand, 8ir, it has now been demonstrated by ex-
periments. which were conducied, that the hard wood available in the
‘jungles of this country, if scientifically treated, would be as good ns deodar
=nd sal.
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T also understand, Sir, that the price, even after the treatment, will

‘ not be more than that of sleepers imported from_a})road, nor
BRM. fhat of sléepers now made of deodar and sal in this country.
91 this i so, I do not understand why the Railway Administration does
not avail itself of this method, and why it does not save the country from
- gnod deal of cost which it has now to imeet. If this method is adopted,
not only can the wooden sleepers, which are now supplied by foreign
countries, be stopped, but these can also replace even the steel sleepers.

I learn that an Indisn firm in Cualcutta bas lntely offered to erect a
timber plant, and treat Indian jungle wood under expert and efficient tech-
nicnl supervision, and supply, annually, a minimum quantity of three lakhs
wof sleepers per vear for ten years at a cost decidedly lower than that of
foreign wooden ‘sleepers. They offered, 1 am told, Sir, to guarantee the
.durability of these sleepers and promised to engage the best men to super-
viee the plant. I submit, Sir, that if this offer is adopted, about.three lakhs
of sleepers can be got from an Indian firm for the same cost of, or even
far less than, what we are now paying for wooden sleepers imported from
foroign countries. I therefore trust, Sir, that not only will the railway
administration attempt to set up their own plants, but that they will also
make an offer to various firms in this country in order to supply wooder

sleepers.

As T gnid, Sir, if this be adopted gradually, not only can the wooden
sleepers, that are now being imported, be replaced, but also the steel
sleepers, that are now being got from abroad, can be replaced. So far as
steel sleepers are concerned, Sir, it in said that they are cheaper than wood-
en sleepers. It has already been pointed out that wooden sleepers last
sbout 14 years, and I learn that their cost is only 60.per cent. of that
-of steel sleepers. It must be remembered, Sir, in this connection, that
wooden sleepers, after they are cast sway, can be utilised for several pur-
poses. For instance, thev provide fencing for station yards after being
split into splinters. They can also be used as timber for doing petty
repairs to ruilway buildings, and when they are useless for any other pur-
pose, they can be useful, at any rate, as firewood. Sa, if the saving which
can be effected by this means, is cnleulated on the basis of relative cost,
it will be apparent that wooden sleepers will be found cheaper than the
steel sleepers on the whole.

I am glad to find, Sir, that the railway administration has been trying
to replace steel sleepers and foreign wooden sleepers by Indian sleepers.
In the Report of the Railway Bouard on railway revenues for 1927-28 at
page 52, thev state that they have established sleeper-making plants at
twnf ti.'lt three stations and they state under the heading ‘‘Pool Committee”
a8 follows:

“A meeting Letween the Committee nnd representatives of the (overnments of
Bengal, Assam, Central Provinces, Bihar and Oril:ma. and other Governments concerned
was held at Caleutta on January.28th, to make arrangements for the future sapply, and
to fix prices for sleepers. . . . No definite decision was obtained, and the matter is
mow under the consideration of the (Governments concerned and the Railway Board.”

Now, Bir, an important matter like this should not take very long. Not
onlv should the Government itself establish such plants, but it should offer

-

it, on tender, to firms willing to take it up. If that is done, a good desl
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of loss can be avoided. Under these circumstauces, I regret very much.
that the Government have mnot taken as yet sufficient steps to see that
the sleepers imported from abroad should be stopped, and steel sleepers
replaced by Indian sleepers.

Mr, T. A. Ohalmers (Assam: Furopean): Sir, 1 rise to support the pre-
vious speakers on this question. In Assam, there are large forests which
can supply many hundred thousands of sleepers, and we have, ab present,
orders for some thousands of sleepers to be supplied by the Forest Depart-
ment. The Railway Company have set up one of these plants, that have
been suggested by the last speeker, for treating the soft woods of Assam,

and T understand they propose to treat quite a large number of sleepers
in this plant.

Bir Victor Sassoon (Bombay Millowners" Association: Indian Com-
merce): On o point of order, Sir. Is the Honouratle Member in order im
discussing wooden rleepers under the title of steel sleepers?

Mr. T. A. Chalmers: Sir, the only alternative to sieel sleepers is wooden
sleepers. We shall come to concrete sleepers later on.

(At this stage Mr. President resumed the Chair.)

But anyway; I would like to emphasise this, that there are forests that
can supply sleepers, and there are plants which can convert these
wooden sleepers into much more durable sleepers than what
we have been given in the past. Therefore, they should be used
more largely than they are used at present. I can also confirm that there
are many Indian firms, which can enter into this business, and which have:
already tendered to the Forest Department and the Assam Government
to supply such sleepers, and, I believe, thev will be prepared to erect plants,.
if they are given facilities. Sir, 1 support this motion.

Mr. A. A. L. Parsons: Sir, the Honourable the Mover quoted, at the
beginning of his remarks, the opinion of some American experts, American
railway engineers. 1 believe, in favour of wooden sleeper, rather thun steel
or cast-iron sleeper, on the ground that they make a better road. In, India,
it is alro possible to find engineers who will hold that n wooden sleeper
gives a better road than a steel or cust-iron sleeper. But it is equally
easy to find engineers who prefer stecl to cast-iron or wood, or prefer cast-
iron to wood or steel; and you are dealing. there, really with the personal
idiosyncracies of officers, who naturally favour the material which, in their
‘own experience, they happen to have found satisfactory. The Railway
Board went intn this matter very carcfully, and they came to the conclu-
sion that, so far nx the track itsclf was concerned, there was, except in o
few places, nothing to be said in favour of either steel, or wood, or cast-
iron, as ngainst the other two materials. That being so, the question
immediately resolves itself largely into one of price; and on the price factor,
a most important point for consideration is the respective life of the three
materinls.  Qur experience, so far as it has gone, is that the life of a cast-
iron sleeper in nbout fifty vears, of . steel sleeper about thirtv-five vears,
and of a wooden sleeper about fourteen. I am not even sure that fourteen
is not on the high side
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Mr. T. A. Ohalmers: May I ask the Honourable Member if there are
any steel sleepers fifty years old in India?

Mr. A. A. L. Parsons: The steel sleeper, according to my information,
does not last fifty years; and unless that statement is inaccurate, it is mosl
unlikely that there are fifty-year old steel sleepers in the track. To resume
my argument, the price factor becomes very important, if you can use all
these threc materials with equal advantage. Taking the present prices of
these three materials, vou can get u steel or cast-iron sleeper at a price
ranging from Rs. 7-8-0 to Rs. 9 each; and, making allowance for their lives,
the corresponding price of & wooden sleeper, lasting about 14 years, should
be from Rs. 8-12 to Rs. 4-14: so the most we ought to pay for a wooden
slecper is Re. 4-14. That, I may say, is a price at which we find great
difficulty in getting any wooden sleepers at sll.

Mr. T. A. Chalmers: Is thai for a broad-gauge sleeper?

Mr. A. A. L. Pamona: The prices I am quoling are for broad-gauge
sleepers. But, important as it is, the price factor is not the only considers-
tion. If it were, at the present moment wood would be entirely out of
court. But there are other considerations. At present, though the Tats
Iron and Steel Compuny can make steel sleepers, and have in fact made
some steel sleepers for at least one railway, they are not in a position, I
believe, to spare stecl for a large output, and we cannoi, therefore, rely
-on them to meet our requirements at the moment to any very large extent.
I, personally, hope that that position will change; I have had one or two
informal discussions already with a director of Tatas on the subject. It
will be of great advantage to us if, when their new furnace is in operation,
-and they are in a position to produce more steel, they can then supply to
us steel sleepers. For at the present moment, ag the House i aware, we
'have a contract with them for all our rail supplies; and if in any particular
Yoar our requirements of rails fall below normal, it would, I think, be of
‘ndvantage both to them and fo us, if there was an alternative commodity
in the manufacture of which they could use their steel. That, howevel"';
is the present position with regard to stecl. We cannot get steel sleepers
in any large quantity in this country.

1 will now turn {o cast-iron. That was discussed at considerable leagth
‘hy my Honourable friend, Pandit Nilakantha Das. It is perfectly true
that the supply of pig iron in this country is controlled by a very few firms.
‘and that those firms, because they hold control of the supply of pig iron,
sre practically in a position to dictate the priee for oast-iron sleepers. I
't.lhm]c ::ys%?ﬁthﬁt tha‘ef l?ﬂ. ﬁmod dezl in what my Romourable friend said
sbout the oulty of small firms starbing in the cast.i i
under present comditions. . . . . , o vat-lron sleeper business
I Randit Nilakapths Bag: Some of them were e
: nco ]
‘are ne more.  They were stasved out for want of ordersfjm?ﬁh::dn;o:fzg

. Mr. A A L. Pazsons: At any rate that is th itd i
the House to look at it from the point: aoi mviawe E?E ;;::nﬁeo;l:hc:’ﬂg l;l::

responsible for railway management. Is it sound tha

-selv irelw i ' . : t we should put our-
selves entirelw in the h put our
1pig iron ? ¥ in the hands  of a few firms who control the supply of
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Thirdly, there is wood. The position with regard to wood is peculiar.
In recent years, very largely I think because the forests near railways have
begun to be worked out, it has been extremely difficult to get wooden
sleepers at what, to us, appears n reasonable price—at any rate, at a price
at which they compare favourably either with cast-iron or with steel. And
here the question arises of the royalty which the owners of forests charge
to the lessees. The matter is not a simple one. If we offer a higher price
for wooden sleepers, it by no means follows that the timber merchants will
make a larger profit, and, be encouraged to extend their operations. The
profit may merely be passed on to the forest owners by way of larger

royalties.

Now, Sir, what in these conditions should be the policy of the Railway
Board? If we went entirely by price, there is no doubt that, ab the presen
moment, cast-iron or steel iold the field. Equally there is no doubt that
if we went entirely by price, we should either be putting ourselves into

the hands of & small number of firms dealing in cast-iron sleepers, or we
should be relying on getting steel sleepers either at the current prices
abroad, or, as I hope we may eventually, from the Tata Iron and Steel
Company, who are not, however, ab present in a position to turn them oub
in large numbers. What the Railway Board has therefore done, in order to
keep control, has been to decide that they will not definitely lay down &
policy of using either steel, or cast-iron, or wood. They are anxious to
keep all three going. They are particularly anxious to see an increase in
tho use of steel; they are prepared to purchase cast-iron, if the price is not
unfavourable; and they are doing their best to cncourage the use of. and
cheapen the price of, the wooden sleeper. That is where T think I can give
some encouragement to my Honourable friend, the Mover. In actual prac-
tice, I do not think that our purchases of wooden sleepers, in spite of the
prices being at the present moment rather high have fallen off very much.
I have a few figures with me. I see, for instance, that the allotment for
next year of broad-gauge wooden sleepers is somewhere in the neighbour.
hood of 21 lakhs: and that the metre-gauge allotment amounts to rather
over 14§ lakhs. That ia to say, the two together come to sbout 85 lakhs.

So far as T am aware. . . . . . .

Pandit Nilakantha Das: May T ask the Honourable Member it
wooden. . . . . (The Honourahle Member did not give way.)

Mr. A. A. L. Parsons: (€o far as I am aware, at present our demands for
metal sleepers, whether cast-iron or steel, will not reach anything like that
figure. T do nob lkmow if they will reach even 10 Iakhs. Also we have
been at pains, in order to geb an assured supply of wooden sleepers, to make
arrangements with the owners of the forests; we have entered into an
agreement with the Kashmir Darbar for the supply to us of 850,000 deodar
sleepers a year for a period of five years, with the Punjab Government for
the supply of 50,000, and with three Indian States on the borders of the
Punjab for the supply of about 855,000. We have also made similar
arrangements for the supply of chir, fir and sal sleepers in the United Pro-
vinces as well as in the Punjab, and we have also some arrangements of a
similar character for supplies from Nepal. In addition, we are doing all
that we can to encourage the use of other woods than deodar and sal for

sleepers.
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I would like to refer here to what my friend Mr. Aney said about the
investigations now being carried out in the Forest Research Institute ab
Dehra Dun. Ha will find a few remarks on this subject at page 58 of our
most recent Report on Indian Railways. I will read a few lines only. What
we say there is this:

“Investigations have been contained, with the collaboration of the staffi of the
Forest Research Instilute at Dehra Dun. inta the poulblhtmu of tha increased use
of Various indigenous timbers for sleepers and for coach building.'

I may say that we are as anxious to be able to use various indigenous
woods for coach building as we are for sleepers, and the quantity which
we require for our coach building is very substantial. I will leave the
Henourable Member to read the remaining remarks there. But the position
eertainly is that, until we have had these treated woods in use for seversl
years, we cannot definitely say whether they will be successful, and
it will therefore be some time before the results of these researches dis«
eloge themselves.

We have also—I may here refer to the remarks made by my Honourable
friend, Mr. Chalmers—put down a creosoting plant on the Assam Bengal
Railway at Nahartali, for we are very anxious to use the woods in Assam.
We have further decided to instal a plant of the same nature at Jharsaguda
on the Bengal Nagpur Railway, and we have already got a creosoting plant
in exirtence on the North Western Railway, which has an annual capacity
for treating 6 to 8 lukhs of wooden sleepers. The position, therefore, that
I want to put before the House, before asking the Honourable. the Mover to
withdraw his motion,—and T hope he will withdraw it,—is that we are not
attempting in any way to kill the trade in wooden sleepers. We are
attempting to obtain them at a reasonable price, and we are also attempting,
a8 far as in us lies, to adopt all measures which seem likely to increase
the use of different kinds of woods for sleepers.

Mr. President: The question is:
“That the Demund under the head ‘Railway Board’ bhe reduced by Rs. 1,000."

The Assembly divided :

AYES—35.
Abdul Mat.m Chaudhury, Maulvi. Mehta, Mr. Jamnadas M.
Aney, Mr. M 8. Mitra, Mr. S. 0.
Ayyan M 8. Besha. Moonqo Dr. B. 3.
Belvi, i( Mukhtar Singh, M
Uhalmarrs, Mr T A. Murtuza Saheb Bahndur Maalvi
Chaman Lall, Diwan, Sayyid.

Chetty, Mr. R. K. Shanmukham.
Das, Mr. B.
Das, Pandit Nilakantha.

Furookhl, Mr. Abdul Latif Saheb.

Gulab Bingh, Sardar.

Haji, Mr, Barabhai Nemchand.
Iswar Baran, Munshi.

Jogiah, Mr. V. V.

Kelkar, Mr. N. O.

Kidwai, Mr. Rafi Ahmad.
Kunzru, Pandit Hirday Nath.
Lahiri Chaudhury, Mr, D. K.

Naidu, Mr. B. P,

Neogy, Mr. K, O,
Purshotamdas Thakurdas, Sir.
Ranga lyal‘, Mr. ©. 8.
‘Rao, Mr. G. Barvotham.
Roy, Mr. B. 0.

Bhafee, Maulvi Mohammad.
Siddiqi, Mr. Abdul Qadir.
Singh, Kumar Rananjays.
Singh, Mr. Gaya Prasad.
Singh, Mr. Ram Narayan.
Sinha, Kumar Ganganand.



i %) . -. LEGISLATIVE ASSEMBLY. - [27Tu Frs. 1929,

NOES—43.

Abdul Asziz, Khan Bohndur Mian,, Lindsay, Sir llimrt:lr
Alexander, Mr. Wllmn Mitrs, The Honourable Sir Bhupendra
Allison, Mr. F. W, Nath.
Anwu'-ul-a\zim, Mr. Mukharji, Rai Bahadur A, K.
Ashrafuddin Ahmed, Khan Bahadur Mukherjes, Mr. 8. O,

Nawabzada Saynl Pandya, Mr. Vldya Bngar
Bajpai, Mr. G. 8. Parsons, Mr. A.
Bower, Mr. E. H M. Rainy "The Honounble Bir George.
Coatman, Mr. J, . Rao, Mr‘ V. Panduranga.
Cocke, Mr. H. G. Row, Mr. K. Banjiva.
Cosgrave, Mr. W, A, Roy, Me. K. O
©Orawford, Colonel J. D. Sams, Mr. H, A,
Crerar, The Honourable Mr, J. Sassoon, B8ir Victor.
Dalal, Sardar Sir Bomanji. B-chustar The Honourable Sir George.
French, Mr. J. C. Bhillidy, Mr. J. A,
Ghaganfar Ali Khan Mr, Bimpson, Sir James,
Gbusnavi, Mr. A. H. Bingh, Rai m.dur s N.
Gidney, Lmut Goloml H A Stovenson, Mr. H.
Graham, Mr. Bykes, Mr. E. F.
Jowahir Bmgh Bardu Bahadur Sardar, ebb, Mr, M.
‘Keane, Mr, M Yamin Khan, Mr, Muhammad.
Lall, Mr. 8, Young, Mr. G. M. -~
Lamb, Mr. W. 8. ! ¢ e TR mow

| 1 o P

The motion was negabived.

Local Traffic Service.

Pandit Nirday Nath Kungru (Agra Division: Non-Muhammadan
"Rural): Sir, T move:

“That the Demand under the head ‘Railway Board’ he reduced by Re. 1,000."

1 am glad to have this opportunity of having a friendly conversation
with my lg-{onournble friend, Mr. Parsons, who will soon leave us tem-
porarily. (Laughter.) If I miss it, I am afraid 1 Inay not get any other
-opportunity of wishing him bon voyage. T hope he will appreciate the
form which my good wishes are going to take. .
Recruitment to the Local Traffic Service with which this motion deals,
began in 1921, and continued only till 1924, The Service was also recruited
by means of promotions from subordinates. Last vear, T understand the
total number of men in the Service was 29, 14 of whoin were direct recruits,
and 15 promoted subordinates. As regards direct rocruits, it was admitted
‘by my Honourable friend, Mr. Parsons, that 5 of them had received foreign
training, and that the rest had good educational qualifications. As some
-0f the men in the Local Traffic Service have, in the course of the current
year, been promoted to the Buperior Traffic Service, their number will be
somewhat soraller than it was last year. But whatever the exact number
might be, the grievances of the Local Traffic Service people remain what
they were when. this question was beforc the House in February last.
In response to the pressure put upon Government by this House repeated-
I'.. my Honourable friend, Mr. Parsons, replying to a question in Septem-

, 1928, said:
“The opportunity has been tuken this year of ullocating 33) per cent. of the
appointments availabls f Im:ltl.n recruitment to the promotion of sujtable officers

‘from the Local Traffic Gewu:e
v g

Perhaps, at this point I ougbt to stnte that, aecording to the rules issusd
in 1921, 20 per cent, of the superior posts open to the India-recruited branch
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©f the Buperior Traffic Service was to be allotted for promotions from ibe
Local Traffic Service. .The House will see that this rule applies to afl the
posts in tha Superior Trofic Service. It is not confined to the East Indinn
Railway, the Enastern Bengal Railway, and the North Western Railway,
which aJone have Local Traffic Services. 8o far us promotion to the
Superior Traffic Service goes, the rule is a perfectly general one, and nny
one reading it, I think, would be entitled to presume that, for the purposes
-of promotion, the 20 per cent. proportion was to be worked out on the total
number of Bupcerior Traffic posts including the Great Indian Peninsula
Railway

.......

Mr, A. A. L. Parsong: The Great Indian Peninsula Railway was not a
Btate-managed railway in 1921, '

Pandit Hirday Nath Bunzru: I will deal with that point immecdiately.
In July 1928, the rule was changed, so as to make subordinates also cligible
for promotion under thre 20 per cent. rule. Much before July, 1928, however,
the Great Indian Peninsula Railway had come under State management
wnd the rules of 1021 thercfore applied to it. If steps had been taken at
least to .guarsntee 20 per cent. of the superior service posts to Indians on
the North Western, East Indian, and Eastern Bengal Railways, there would
have been some point in what my Honourable friend said. But, I shull
show prosently, on a review of the promotions made since 1925-26 up to
the present- year, that the local service men have not got their due share
of promotions., I eaid o little while ago that my Honourablo friend, Mr.
Parsons, replying to a question in Beptember, 1928, said that opportunity
had been taken to-ake over 83 1/8 per cent. of the appointments aveil-
able for Indian reeruitment to the promotion of suitable officers from the
Local Traffic Service. It appears from a reply given by my Honourable
friend to a question put by Mr. Neogy on the 11th February, that 13 posts
were rocruited for last year in the Superior Traffic Service in this country.
383 per cent. of these posts, or 5, were set aside for promotion. Two of these
posts were given to promoted subordinates, and three only to the T.ocai
Traffic Berviece men. Now, we know what one-third of 18 is, and although
my Honourable friend, Mr. Pargons, is -Financial Commissioncr, T hopa
he will be able to make a slight arithmetical calculation on the spur of the
moment, and find out that one-third of 18 is 43. Now, according {o his,
promiae, the Local Traffic Service men ought to have got four posts this
vear, and the fraction pught to have been carried over to next vear; but
we see that these men have got only three posts.

T will now take, Sir, the total number of superior posts to which men
belonging to the Local Traffic Service have been promoted since 1925-28.
Tt appears from the question of Mr. Neogy, to which I have already re-
ferred, that from 1025-26 up to the present year, 82 superior posta were
recruited for in this country. Now, 20 per cent. of this would bo about
6.4, In this period about 8 men have been promoted to the superior
service. Now two of these were subordinates. We are therefare not con-
cerned with them. Taking the remaining six, we find that one of them
was Mr. Jagtiani who, properly speaking, never belonged to the T.ocal
Traffic Bervice. He started on a higher initial salary than is given to =
Loocal Traffic Bervice man, and, I believe, was appointed distinctly on
the undérstanding that, if he was found suitable, he would, on completion
of the probationary period, be appointed to the SBuperior Traffic Service.
There was anothér gentleman promoted this year to a special post, namely,
Mr. A. G. Khan, of whom also it can be said that he really never belonged
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to the Local Traffic Service. He was appointed iv May 1921, while the
Resolution of Government announcing the constitution of a Local Trafiic
Service was not issued till July or August of the same year, and the servics
iteelf was, [ believe, not constituted till Janunry 1922, We thus see, Sir,
that out of the six men who have been promoted and who might be
supposed to have belonged to the Local Traffic Service, only four belonged
to that Service and of these four one only, I believe, was a direct recruit.
There is another interesting question which arises in this connection. There
are certain officiating appointiments in the superior gervice which have been
made over to subordinates. I understand that there are, nt present, three
men acting as Assistant Personal Officers, two of whom are in officiating
vacancies, and onc is & permanent incumbent. I ask, Sir, if the Local
Traffic Service is superior to the subordinate services, why is it that, in
considering officiating appointments, preference is not given to Local
Traffic Service men. Merely holding officiating vacancies may provide no
permanent solution of the difficulties of the Loosl Traffic Bervice men,
but, in any case, to promote men belonging to the subordinate services
when Local Traffic Service men are available, is to do a serious injustice
to the latter.

So far, Bir, the arguments that I have brought forward are of a general
character, applving to the Loecal Troffic Service men as a whole, hut at
this point I should like to put in a special plea for the direct recruits of
that Bervice. I pointed out, a little earlier, that it had been admitted that
five of the direct recruits had received foreign training, and that the
rest were men possessed of good educational qualifications. Before 1921,
when it was decided to constitute the Loeal Traffic Service, Indians used
to be appointed to superior posts. I find that every year, from the year
1913 to the year 1920 with the exception of 1918-17, Indians were nppoint-
ed to the Buperior Traffic Service. After 1924 again Indians commenced
to be appointed to the superior service. In fact, in 1925, when it was
decided to discontinue recruitment to the Local Traffic Service, the men,
who had been successful in the Tocal Traffic Service examination, were
taken immediately into the superior service. This shows that, but for the
constitution of the Local Traffic Service, the men who are mow in that
Service would probably have been in the superior service. You are getting
men practically of the same stamp in the superior service. What is the
reason, then, for keeping these men of good educational qualifications, with
apparently nothing against them, so far as their record of service is concern-
ed, in & lower service, when the duties which they are discharging are the
same s those discharged by members of the superior serviee? Another
point in favour of the view I am urging, is that, since the constitution
of the Local Traffic Bervice, the divisional system has come into existence
on certain railways, which has increased the responsibilities of the officers.
concerncd. Their responsibility has, in consequence, increased. One woull
have thought that here, again, there was a clear case for improving the
position of the T.ocal Traffic Bervice men, but I am sorry to say that
nothing so far has been done in the matter. In regard to some of the
subordinate posts, Government have recognised the cogency of this argu-
ment. I will only give one example—that of the chief clerks on the North
Western Railway. They were, before the divisional system, getting, I
believe, not more than Rs. 800 per mensem, but, since then, the designa-
tion of the post has been changed, and the new incumbents get, I think.
beiween Re. 400 and Rs. 500 a month. Now, if the subordinate services
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have been treated with consideration, is it not proper that the men belong-
ing to the Local Traffic Service, also should be treated with the same consi-
derntion? TPersonal justice, justice to the claims of Indians as a whole, alike
require that the direct recruits should be dealt with speedily, and that
their claims to promotion should be considered as being superior to those
of the promoted men. The promoted men, by their very promotion to the
traffic service, have got a lift. If they do not get further promotion quickly,
thev can have no legitimate cause for dissatisfaction; but retardation of
promotion in the care of the directly-recruited men does, I think, justly
give rise to a sense of injustice and heartburning. You have fixed the
proportion of Indians to be recruited every year to the superior services;
vou need not increase that proportion in order to do justice to the claims
of the locol service men. You have only to ask the various Agents to telil
you whether their work has been satisfactory. After receiving their reports
Government will be in u position to find out how many men are deserving
of promotion, and once the number of men is settled, there ought to be
no difficulty in promoting them quickly to the higher service.

My Honourable friend, Mr. Parsons, in replying to a question of mine
the other day, said that, in future, in considering the number of posts on
which the 20 per cent. proportion is to be based, superior posts in the
Great Indian Peninsula Railway will also be taken into consideration.
That will, to a slight extent, improve the chances of promotion of the Local
Traffic Service men, but this tardy acknowledgment of their claims cannot
by any means be regarded as adequate.

I find, Sir, that in nocordance with the Report issued by the Railway
Board in 1926, concerning the recruitment and training of railway officers
in Indin, subordinetes were to be promoted to the superior posts to be
recruited in India, in the Mechanical Engineering Department, in the pro-
portion of a little over 21 per cent. Buf, in accordance with the reply
given by Mr. Parsons to Mr. Neogy's question, to which I have already
referred, in the year 1927.28, 444 per cent. of the superior posts were made
over to promoted subordinates in the Transportation (Power) and Mechani-
cal Fngineering Departments, and in 1928-29, 37 per cent. of these posts:
have been made over to them. S

Now, if, in regard to the 1.026. Department, you ¢an resort to promotion
to such n large extent, I see no reason why you should not increase the
rote of promotion from below in the Traffic Department, in order to do
justice to the men who should never have been in the lower service, who
possess as good educational qualifications as the men in the higher service,
and who were brought into the lower service bepause of a change of poliey
in 1921, because Government contemplated getting men to do the higher
work on lower pay, and because it seems that they wished to shut Indiuns
out from the posts in the superior service.

I wonder, Sir, if any cogent arguments can be urged in favour of the
course that Government are pursuing. Hostility to directly reeruited men,
Bir, is not a feature of the Railway Department only. Students of the
question of the employment of Indians in the higher public services arc
thoroughly familiar with it. In practically every superior service, the
adtempt has been firstly, to prevent the admission of Indians, and secondly,
to try and put as many promoted subordinates ns possible in positions of
responsibility. Direct recruitment has generally been anathema to th-
higher authorities. Many changes have taken place during the last 23

n2
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years in connection with the recruitment of public services. The share of},
Indians has been largely increased, although we have not yet by any
means, reached the final stage. But it appears that the old policy still
lingers, to a certain extent, in the Railway Department. I urge that it
is_time that the policy were revised, and justice done to the class of men
whom 1 have been referring to, whose numbers are small, and whose cases
can be dealt with, T believe, without any difficulfy. .

My Honourable friend, Mr. Parsons, said, on previous ocoasions in deal-
ing with this quostion, that the complete disposal of the question must
await decision on certain other and much bigger questions. Those ques-
tions related to the general organisation of the services, to the number
of charges Lo be made over to the men in the superior services, to the
number of posts needed for men who would be in training for higher work,
end to the number of men who would be required to do the same kind of
work as is done by assistants in the superior services but .who cannot he
included in the superior services. I submit, Sir, that to delay the deci-
sion of the question with which I am dealing till the other questions
have been decided, is to do serious injustice to the men concérhed. There
is no connection between the two. I am not asking for an increase in the
proportion of Indions. All T ask is that the proportion of recruitment
being what it is, speedier steps should be taken to promote the men in the
Local Traffic Service to the superior service within that proportion.

T shall listen with great interest to what my Honourable friend, Mr.
Parsons, may have to say on tho -subject, but perhaps I shall be doing
him no injustice if T say that, in view of his record in the past, his speech
will be again listened to with disappointment by the whole House.

Mr, Jamnadag M, Mehta (Bombay City: Non-Muhammadan Urban):
Sir, my Honourable friend, Pandit Hirday Nath Kunzru, has been as good
us his word and has been entertaining Mr, Parsons with that fullness which
will last him till he reaches England. I want to give him something more
light. The olther day whon the question of rates and.fares for short dis-
tances ‘was discussed, I put one question to my Honourable friend Mr,
Parsons, whether he had considered the question of the reduction of rates
and fares for the local and suburban traffic, He said that no one had
raised 1. I wish {0 inform him that the Matinga Association has already
sent a representation to the Railway Board on this important question,
which I {rust the Bourd will inquire into and deal with by the time he

returns. ‘

Phere is one important question regarding local traffic, which iz pending .
before the Railway Standing Finance Committee. That is th:
4 ®M. Juestion of transferring the local traffic accounting to the Clear-
ing Accounts Office. I hope they will think thrice before doing so, because
already the Clearing Accounts Office with regard to through traffic of the
State reilways has come in for criticism. There is no general agreement
as to the cfficiency of the Clearing Accounts Office in  apportioning the
earings of through traffic on State railways. My Honourable friend knows
that last September Mr. Joshi, a Member of the Bombay Legislative
Couneil, had chalienged the acouracy of the accounts of through
traffic apportioned by the Clearing Accounts Office and that
oontroversy is still going on. I submit that, before the local traffie
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accounting is handed over to the Clearing Accounts Office, the Railway
Standing Finance Committee will consider the mattor thoroughly. In this
connection my Honourable friend had promised that he would conduct an
inquiry if Mr. Joshi placed before him sufficient material. I have now
much pleasure in placing a statement on the table from which it will be
found that the optimism of my Honourable friend Mr, Parsons was not alto-
gether justified. On that occasion ho informed the House that, out of a
total figure of 18 crores or 16 crores—I forget which—the inaccurucies
amounted to orly Rs. 16,000, and that works out to ‘0087 per cent,
According to the statement prepared by Mr. Joshi the inaccuracies are
more serious. On two small railways, whose accounts are dealt with by
the Clearing Accounts Office—in both these railways—the admitted in-
accuracies, the corrected inaccuracies amount to not less than Rs, 1,47,000.
If my Honourable friend will only set up the inquiry which he promised,
Mr. Joshi, in his turn, promises to bring forward further inaccuracies to
the extent of 80 lakhs and even more. I place this statement on the table*,
T am sure my Honourable friend will keep his promise and inquire and 1
hope that, until and unless he has satisfied himself that the Clearing
Accounts Office is up to the mark, he will not extend its operations so far
as local traffic is concermmed. Bir, I have done.

Lieutenant-Oolonel H, A, J. Gidney: I have listened with great inte-
rest t0'the speech of the Honourable Member, Pandit Hirday Nath
Kunzru, but I am not quite sure whether his motion was meant for the
entire Local Traffic Service, or whether it was only in support of those
who arp directly recruited into it.

Pandit Hirday Nath Kunzru: I am speaking of the entire Bervice.

Liqutenant-Oolonel H. A. J. Gidney: But the trend of the Honourable
Member's argument seemed to point mainly towards those directly re-
cruited, and which in my opinion constitptes the fly in the ointment o far
as his speech is concerned. 8o, while I rise to support the principle under-
lying Pandit Kunzru’s motion, I should like to ask the Railway Board a
few questions. In Murch last year, when this very matter was discussed,
I joined the discussion and associated myself very largely with the remarks
that fell from my Honourable friend Pandit Kunzru and which I have
pleasure in repeating this year. Last year I put a question to Mr,
Parsons—it was this: ‘“whether the continued entertainment of subordi-
nate officers in the Local Traffic Service was & means of economising and
getting good first clges labour at cheap rates, and ot a far less cost than
the covenanted officials whose very duties they were performing at much
w288 cost?"’ My Honournble fricnd Mr. Parsona’ repiv to this was, "‘No™.
In his speech last year on this very point, Mr. Parsons admitted that the
T.ocnl Traffic Serviee had been originally formed as o recruiting ground
from which officers would be promoted to the superior service. He also
said thal this experiment had been moro or less o failure. He then ex-
preseed, his sympathy with the unfortunate lot of thesc officers. I think it
was o very rightly expressed sympathy, because in the Local Traffic Ser-
vice you have a clnss of officers to whom are given duties equal in respon-
sibility and itnportance to the duties performed by thosc officers recruited
from FEngland into the superior service and who are expected to perform
thege dufies, as efficiently, but who in roturn receivo just about half the

" '*The Statement is printeﬁ as ari&ppendix to these Debates.
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salary of those officers who are recruited from Ewngland. I repeat Mr.
Pargons very rightly sympathised with their lot, but he went on to state
further that in 1925, the Railway Central Advisory Council had decided
to abolish this Service. From 1925 to 1929 this question of abolishing the
Local Traffic Service has been wunder the consideration of the Railway
Board. This prolonged consideration reminds me of a little game we used
io play when we were children. When cne of tne players has to sty —
"The priest of the parish has lost his considering cap; some say this and
some say that’’, ete. But what I want to kmow is what has the Railway
Board got to sny today on this matter after these long years of consider-
ation, and how much longer is this consideration to last? I desire to
ask the Honourable Member a straight question, whether it is or is not
the intention of the Railway Board to abolish the Local Traffic Service?
i1 is a Service which I know from poersonal knowlodge is very distastefu,
to its embers, hecause its members ag has just now been said, are inade-
quately paid and though called upon to assume equal responsibilities and
to perform the duties of an imported official are treatoed as glorified sub-
ordinates with little or no future prospects—indeed their position is an
ahsolute sinceure. Tt might be said by the Government that this service
was intended to be a kind of provincial service, a gort of middle service
between the Upper Subordinate and the District Traffic Superintendent as
he was then ecalled, But, Sir, these officers, as Pandit Kunzru has point-
ed out, are very seldom promoted to the superior service. My Honourable
friend Pandit Kunzru asked that promotion to the Superior Serviee should
be especinlly made from the direct recruited men, but surely he knows
that overy one of the direct recruited men in this Servics is an Indian and
that the majority of the promoted subordinates are Anglo-Indians and
Domiciled Europenns, For this purpose I take my stand in this House
as an Anglo-Indian because, judging from the hosti'c specches delivercd
during the last two or three days against Anglo-Indian employces of rail
ways, 1 am compelled to infer that it is the considered opinion of t]i_e
opposite  Benches that though Anglo-Indians are natives of India
by Statute to them TIndianisation means the employmeni of Indians-—
Indians ns against Anglo-Indians, whom thoy look upon as sliens and
whom they refuse to recognike and accept as Indions, Such an attitude,
Sir, is not one of racial discrimination. It is mothing else but a communal
diserimination nnd so with this enforced belief, T take my stand on the
platform of this House and ask—what about it? T go further and add
that if that is my Honourable friend Mr. Kunzru's view and intention in
his Motion, then T oppose him,

Pandit Hirday Nath.Kunzru: I had no idea that all the directly recruit-
ed men are Indians. I assure my Honourable friend that I had no inten-
tion whatsoever of making any difference or distinction hetween Indian and
Anglo-Indian in this Jespect.

Lieutenant-Oolonel H. A, J. Gidney: I thank the Honourable Member
verv much for that assurance, and accordingly my support to his motion
is whole-hearted and I give it for many reasons. The first, as I have
already said, is that it is distasteful to the members in the Bervice, and
secondly that its members are unfairly treated regarding pay, status and
prospects. Railway Agents have stated that this Service has been a fail-
ure. Now if this Service har been a failure it is clearly the duty of the
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Railway Board to abolish the Service, instead of retaining it for these many
-years, and I understand new recruits are being accepted. My Honourable
friend Pandit Kunzru gave great prominence to the merits of the direct
recruited men in the Local Traffic Service, whom he urged should be
given preference in promotion to the superior services, I submit that the
principle underlying promotion in any employment should not be the gate
through which the employeo entered the service bul the personal merit of
the officer concerned and efficiency should be the only passport. Mr.
Parsons in replying to this very point last year, enunciated the principle
underlying promotion of the staff on railways, and 1 agree with cvery
word he said on the subject. T do not agree with my Honoursble friend
Mr. Kunzru’s demand for preferential treatment to the direct recruited
men, as opposed to the promoted subordinate; because, in my opinion,
the promoted subordinate, who has been through the mill, is an infinitely
superior man to the direct recruited man. The direct recruited man may
be a B.A., he may be a B.Sc., he may even possess higher qualifications,
but, still, as a practical man unfamiliar with the ropes, he cannot be com-
pared as a rule with the subordinate who has been promoted from she
lower ranks, '

Pandit Hirday Nath Kunzru: A subordinate should then sit in the place
of the Honourable the Railway Member.

Lieutenant-Oolonel H, A, J. Gidney: I do not care if he becomes a
Railway Member. Tndeed why should he not?

T submit that worthy subordinates who are in the Local Traffic Service
are certainly worthy of greater consideration than those whose only quali-
fication is the possession of some degree and which, in my opinion, is no
hall mark of an efficient officer. I therefore oppose this part of Mr.
Kunzru's motion very strongly indeed.

Apart from these considerations, Bir, I desire the Honourable Member
to state whether il is the intention of Government to retain thig Service or
1o abolish it. If the intention is to abolish it, can the Government of
India do so themselves, or is it necessary to apply for permission to the
Sceretary of State? TI it is necessary to apply to the Sccretary of State,
have the Government of India made such an application? T understand.
8ir, no such application has been made and that it is not necessary to apply
to the Socretary of State. Anyhow, the question must be settled; it has
been going on for so many vears that the men have become despondent, un-
easy and discontented. This regrettable state can be rectified by treating
them more justly and recognising their ability for promotion into the superior
service. I ask why not advance all the men who are fit for such promotion
and put them into the superior service? Those who are unworthy of pro-
motion should be reverted to their substantive appointments; but do not
retain a service in which you employ experienced subordinates, camou-
flaged as officials, and while demanding from them equal responsibilities
and duties as the covenanted official, pay them less than half his wages.
This T look upon as sweated labour of a particular class of worthy intelli-
gent subordinater who have shown themselves fit for promotion to the
superior service, but who are as it were blocked midway, and blocked in
such o manner that unexperienced men from England are recruited to the
exclusion of those subordinates in the Local Traffic Service. I submit that
to make such use of a service is not honest economy. It is an effort—an
unjust one—of obtaining first class labour at minimum wages. I know
that there are only three railways in which this local service exists. On
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the Great Indian Peninsula Railway, these men are given the same nume
as the _cthar officers, and are treated in o more generous way but even then.
there is much causce for complaint, I say that on the threc railways in.
which the local service still exists, the men should be given to understand
clearly what their future is. The men should not be put in a position
of uneasiness and dissatisfuction for such a condition effects the morale
of any service. I call upon the Government of India to make up their
minds either to retain the Local Traffic Service or to abolish it, and if
they intend to retain it, to deal with these men fairly and squarely and
on an equal footing with officers in the superior services for, when all is
said and done, they are filling the same positions, performing the same
duties, carrying the same responsibilities, ond any differcnce in treatment.
is positively unjust and clearly unwarrantable. In the name of justice

I call. upon the Railway Bosrd to put an early end to this intolerable
position.

Mr. A. A. L, Parsons: Sir, Mr. Kunzru will, 1 hope, excuse me if I do
not attempt to follow him into the detuils of the recent promotions fron
the Local Truffic Service to the Superior Bervice, as revealed to him, and
1 think to Mr. Neogy, in a series of questions. I will content myself with
repeuting an offer which 1 made outside that, if he finds the faots and
figures I have given in those replies difficult to understand, he will be good
enough to see the Secretary of the Railway Board about it, and 1 will issue
crders that all our information shall be put at his disposal, I will confine
myself today to dealing with the future of this Local Traffic Service. lts.
present strength is, 1 think, about 26 men, and it exists, us Col. Gidney
has explained, on three railways only. 1 do not think I need repeat what
I said lust year about this Service. Admittedly the men are not in a very
satisfactory position; ndmittedly the Railway Bonrd have n good deal of
sympathy for themn, a sympathy which has not relaxed even though they
may themselves be getting slightly tired of the repetition of this subject
in this House. Actually what we wish to do is as follows. We wish to
abolish the Service in its present form. 1 do not, of course, mean to ray
that we cin abolish it this week or the next week; then it would be neces-
sary for the men to be discharged in the terms of their agreemcnts, snd I
am sure that is not what iy Honoursble friend Col. Gidney would wish
any more than what I would wish. What we do propose to do is to abolish
it as rapidly as we can, by promoting those men in it, whose work justifics
their promotion, to the Superior Service, and leaving in it only those men
who are unfit for promotion, informing them that they will have no chance
of such promotion, as soon as we are in a position to decide whether or
not they are fit enough to be promotfed to the Superior Service. For this
purpose, we have cnlled from the Agents of the railways concerned for
their recommendations as regards the officers already in their servioc, and
we have asked them to report to us in the grder of their preference the
names of the men whom they consider fit for promotion to the Superior
Service; and. we shall follow that order as vacencies oceur. As I stated
in reply to .a question the other day, in order to increase the number of
vacancies into. which these.men can be promoted, it is proposed to throw
in the appointments on the Great Indian Peninsuln Railway. When tha
Tocal Traffic Service was started, that Railway was not a State-managed
railway, and it had not got any Tocal Traffic Service. Consequently no



THE RAILWAY BUDGET—LIST OF DEMANDS, 186L
officer at present in the Loeal Traffic Service has any sort of claim to be
yeomoted in the vacancies occurring on the Great Indian Peninsula Railway ;
{)ut in order to clear up the position more quickly, we are prepared to
throw in the vacancies on that Railway, so that there may be more posts
to which the Local Traffic’ Service men can be appointed.

Ag regurds the promotion of the men taken from the subordinate ser-
viece in preference to the direetly recruited men—and I think this is the
sccond or third time the point has been raised—I can only repeat what I
gaid last ycar, that their promotion must depend upon their record as rail-
waymen.  Actually, the promotion is made by the Public Service Com-
mission and T cannot conceive the Railway Board going to the Public
Service Commission with the names say of two men ““A”’ and *‘B'’ and ask-
ing the Public Service Commission to appoint ‘A’ in preference to ‘B’
bienuse the former happens to have been directly recruited though in their
opinion the latter is the better man. Personally, I would never agree to any
such recommendation to the Public Service Commission, and even if I
did, T feel certain that they would immediately turn it down.

Pandit Hirday Nath Kunzru: May I ask my Honourable friend when
the Public Service Commission began to consider the appointment of the
Local Traffic Service men to superior posts, and whether they are allowed
to interview the men or have to depend merely on such files relating to

them as may be sent to the Committee by the Railway Board.

Mr. A. A. L. Parsons: Would the Honourable Member kindly put down
4 question ? '

Pandit Hirday Nath Kunzra: But the Honourable Member will not be
hare to answer it, Sir,

Mr. A. A. L. Parsons: Then it will fall to my successor to answer it,
Mr. President:. The question is:

“That the Demand under the lead ‘Ruilway Board’ be reduced by Rs. 1,000,
The motion wus negatived.

Mr. President: Before we proceed further, I desire to make g stateiment
on a point of procedurc. It has been brought to my notice that, in giving
notices of motions for token cuts to discuss questions of policy, a practice
has grown up which requires to be discournged. The question ix what
should be the amount of n token cut of which n Member desires to give
rotice, ':lhoro enn be no doubt that the practice in this respect should, as far
as possible, be uniform, and that the amount of such cut should be as
small as possible and not: exceed Rs. 100 in any case. Temptation to secure
priority for their motions has occasionally led some Honourable Members
to value their token cuts at Rs. 1,000 or Rs. 5.000 or even Rs. 10,000 and
;RR. 15,000, !Laughtgr.] T have been told that an expression of opinion
;'(;n;r the (‘}hulr on this question will be of great assistance to Honourable
o ¢ r}bem' for their future guidance and I therefore take this opportunity

Informing them that thev will, in giving notice of any token cut on any
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demand for grant on the Railway or General Budget, value it at Rs. 100
or less. 1 have no doubt Honourable Members will co-operate with the
Chair in establishing this convention and treat this expression of opinion
from the Chair as its ruling.

Education of the Children of Railway Employecs,

Pandit Hirday Nath Kunzru: Sir, in view of the statcment made on this
subject, i.e., railway schools and”the education of the children of railway
vmployees by the Hor:curable the Railway Member the other dav, 1 do not
propose to move my motion. *

Bringing the Bengal and North Westcrn Railway under State-management,

Kumar Ganganand 8inha: Sir, I rise to move.
““That the Demand under the head ‘Railway Board' be reduced by Rs. 100.”

An Honourghle Member: Bv Rs. 1,000.

Kumar Ganganand Sinha: In view of the ruling of the Chair, T pro-
pose to move it only for Re. 100.

Mr. President: Has not this question been recently discussed more
thon onee in this House?

EKumar Ganganand 8inha: | want to impress upon the Government
Benches that the public demand in connection with this matter is very
great.

Mr, President: 1 think that demand has been vo:ced times without
number during this scsgion—has il not?

Kumar Ganganand 8inha: Not in the form of Resolution but only in
the form of questions was this matter brought before the House.

Mr, President: What is the Honourable Member’'s idea? I think this
quesetion has been sufficiently ventilated by means of questions and expres-
sions of opinion from both sides of the House, times without number, dur-
ing this session. If the Honourable Member, however, wants n clear vote
on the question, I can quite understand him.

Kumar Ganganand 8inha: In view of your observations, Bir. T do not
want to move it.
Kalyan Power House.
Sir Purshotamdas Thakurdas: Sir, I beg to move:

‘‘That the Demand under the head ‘Railway Board' he reduced by Rs. 1,000.”

As indicated, Bir, in the remark in my notice, I wish to raise the question
of construction of the power house at Kalyan on the Great Indian Penin-
sula Railway. As the House knows, this power house is being construct-
ed by the Railway Depu.rtmenh in spite of the opinion of the Standing

'{ ‘That the 'Doma.nd under the head 'lews.v 'Board’ be reduced hy Rs. 1,000."")
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finance Committee, which expressed its opinion against t!:uis' power house.
The Railway Department put the necessary grant for this in the budget
two years back, and the grant never came up for discussion
oz the floor of the House but wus pessed under the guillotine.
The apprehensions of members of the BStanding Fmance Com-
mittec were twofuld. Firstly, they apprehended that this power
house—which was to be worked by coal—was not necessary ; and
secondly, that the estimate of rupees 97 lakhs, as given for this power
house by the Ruilway Department, was on the low side. As a point of
interest, it might perhaps be brought to the notice of the House that an
-electrica! engineer, writing to the Indian National Herald on 19th January,
1927, has given figures.—which [ have of course pot verified—which show
that the cost of this power housc is not likely to be rupees 97 lakhs, as
estimated, but is more likely to be in the neighbourhood of rupees 380
lakhs. T wish to ask the Honourable Member as to what is the latest
estimate of the power house till now. Looking at what is called the pink
‘book in connection with the Great Indian Peninsula Railway, distributed
with the budget this year, on page 17 of the book. under Capital Works,
I see that some items included in the estimate for this power house are
separately given. The proceedings of the Stending Finance Committee for
Railways, dated 4th September, 1925, and the memoranda attached to them
show,—Table V is what T am reading from, the items going to make up
Rs. 97,40,420—that the total cost of the power house was distributed
under 6 heads: ) ,

Iiem: 1.—Bteol buildings, cranes, boilers, pipework, fuel handling
plant—Rs. 83,84,200.

Ir the pink book for the current year, I see that under this head the
-estimate is Rs. 850,20,000.

Ttem 2.~-Turbo-alternators and transformers—Rs, 20,68,400.

In the ocurrent year, the estimate ns put down for this under Capital
Expenditure—in the pink book again—is Rs. 10,20,000.

_ Item 3.—Switch gear, internal cabling and accessories—Rs. 9;18;000.
1t is estimated in the current vear's cstimate—pink book again—-at

Rs. 7.45,000.

Ttem No. 4 is for spare parts, and therefore, of course, there can be
mo ocomparison, because it is not included in the present year's estimate.

Tien 5.—-Preparation of sita, foundations, brick nnd conecrete work
ciroulating water ways, etc.—Rs. 26,98,000.
1 failed to find in this pink book, for this year, any corresponding
item of expenditure but by the courtesy of Mr. Sheridan I have been able
to get these figures. Against this estimated expenditure of Rs. 26,868,000,
the revised estimate, I am told is Rs. 47,38,900. There is thus an
increase of 21 Inkhs under this head, as. given in the figures supplied to
me by the Genoral Member of the Railway Board. I wish to know
where this item can be traced in the pink book for the Great Indian
Peninsula Railway and what is the total expenditure incurred, or estimat-
ed to be incurred, on the Kalyan power house as against the Rs. 97,40,420
given to the Btanding Finance Committes for Railways in Beptember,
1925. T, Bir, wish also to know why the Railway Board do not think it
necersary to give information regarding the oxpenditure from vear to
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year for capital head, under the same headings as the ave to the
Standing Finance Committee for Ruilways ing1925, Wgen gthc est?mates
for this capital work were first given. I 'do not think, Sir, it is necessary
or it will serve much useful purpose at this stage, to criticise this enterprise
(.:f the Railway Board, undertaken despite very substantial voting against
it in the Standing Finance Committee. All that I will say is that I
hope that the estimate will not go wrong to the cxtent indicated by the:
contributor to the Indian National Herald. 1 wish, 8ir, to ask for
‘ntormation in the direction that I have indicated, and I wonder if the
Honourable Member in charge, who will reply to this, can also tell us
whether there has been any revision in the estimated cost of the power

which will be generatod from this power house in view of the increased
cost of the capital outlay.

Mr. A, A. L. Parsons: Sir, just one small point first. In the papers
which are laid before the Standing Finance Commitice in connection
with the Budget in the pink books we generally show the total expendi-
ture proposed on a scheme, but do not show all the detoils or sub-heads
of estimates; otherwise our papers would become even more bulky than:
they are at present. I am afraid I cannot, at the moment, give the
Honourshle Member a comparison of the present estimates of the cost of
the Kalyan Power House under each of the heads, o8 shown in the
ostimate originally laid before the Standing Finance Committee for Rail-
ways, but I shall have such a statement prepared and laid on the table
of the House nt a suitable opportunity. I can, however, give him our
latest information with regard to the only two heads on which as far as
1 am aware there is any reason, to anticipate that there will be a sub-
stantinl variation from the estimates. Sir Purshotamdas Thakurdes will
vecognise that the figures nare still only estimates, but I think they
cught to be fairly accurnte, because I believe the work is nearly com-
pleted.  Under item 4 T understand there will he a small saving.
8ir Purshotamdas Thakurdas: That is, spare parts.

Mr, A, A. L. Parsons: Yes; under item
uader items 3 . . .

Sir Purshotamdas Thakurdag: May I ask if, under item 4, the esti-
mated expenditure 1s only Rs. 2 lakhs odd?

4 there will be a saving;

Mr. A. A. L. Parsons: A small saving; 1 think it will be Rs. 8,000
or Rs. 10,000. 1 am giving the figures for the only two heads I have

got ut present. The Honournblo Member asked for details under these
bends, so I mn giving what T have,

8ir Purshotamdas Thakurdas: I am much obliged for that information;
but T wanted it under the heads to which I referrod—Spare parts and
‘General Charges are not heads (o which 1 referred.

Mr. A. A. L. Parsons: The Honourable Member is going to receive
all the information that I can give him if he will only wait for a moment.
Under item 5, whieh is the important head, we anticipate there will be
an excess of about Rs. 21 lnkhs. The figures of our present estimate
are those which have alrendy been given by the Honoursble Member.
The oviginal ecstimate was about Rs. 204 lakhs and the present
ostimate is about Rs. 47 lnkhs, that is on foundations and preperation
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of site. My_information is that, of that excess, Rs. 5 lukhs is duc to
the construction of cxtra quarters from which rent will be recovered. Xor
present purposes thercfore we may assume about Ks. 16 lakhs us the
.ad_dlt:mn affecting the cost on power. At the swme time, on the trans-
niesion system we onticipate that there will be a saving of about, I think,
Rs 16 lakhs: but there are likely to be excesses of about 8} lakhs on
other items of the estimate, so that on the total expenditure it looks as
if there will be an increase of about Rs. 8 to 83 lakhe over the estimates
that we originally prepared apart frum the cut of the certain quarters.
The reason for the excess on the foundations is that originally it was
intended to build the power house at Kalyan—but later on it was
<ecided that there was insufficient water at Kalyan for the condensers
and it was then decided to build the power house at Chola, which is some
distance, I believe, from Kalyan. For that reason we had to build the
-additional staff quarters I have mentioned, and 1 also understand that
the excavation was considerably more difficult w3 it was in rock. Further,
ne the excuvation was in rock, it was considered desirable to excavote at
1he same time for the foundations for any extension which could ressonably
e expected to be required in the future; because excavation after the
power house had been started would be likely to affect the very delicate
tnachinery in the power house. Those are the reasons given for the
cxcess. I have had caleculations made as to the effect of this increase
on the cost of power to us from the power house. Originally we put-the
cost of the distributed supply at '665 anna per unit; and we estimated
that, with a normal increase in traffic after 7 years, the cost of the distri-
buted supply would drop to ‘594 anng per unit. As far as I can make
o1t, the addition now to the cost of the power Louse will mean that the
cosl. of distributed power will be increased from ‘665 to ‘6956 anna per
_unit at the opening of electrification, and from '594 to 617 onna after
7 years, assuming that we have a normal inc¢rease in our requirementg.
1hose, T think, give the tigures for which the Honourable Member asked.
As T said, 1 will attempt to have u statement prepared showing, for the
heads with which I have not dealt, our present estimates of cost. There

are no doubt ocertain variations, though I understand that they are not
muaterial.

Mr., Jamnadas M, Mehta: Sir, this Kalyan Power Houge scheme is one
‘of those cases.in which the attitude of Government towards Indian indus-
tries is most prominently brought out as one of a step-motherly character.
This scheme of the power house for electrification hetween Kulyan and
Poona and. Kalyan and Igatpuri, was brought before this Standing Rail-
way Finance Commitiee as early as Beptember, 1925; and the Qommittea
thought that to build a power house for the purpose of producing power
from ooa] when it was available at the very door of the Great Indian Penin-
sula Railway from the Tata Hydro-Eleotric Company, was like carrying coal
to Newcastle, The Tata Company had offered to sell electric power to the
Great Indian Peninsula Railway for the electrification for their main line and
the rate that the Tatas offered was only insignificantlv higher than the
supposed rate which the Government thought it would cost them to manu-
faoture power from coal. The Government estimnate of cost was .59 anna
prer unit and the estimate of the Tatas was that it would cost ‘62 anna
per unit, 'The Btanding Finance Committee, when it got these two alter-
native proposals before them in September, 1925, thought that it was not
doesirable that Government should build a power house themselves when
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the same service could be rendered by the Totas—an Indian concern—
without any apprecistle difference in cost, and one of those who at that
time supported us in the Btunding Finance Committee wns my friend Sir
Darcy Lindsay. The Committee decided that the Railway Board should
commuuicate further with the Tata Company in this matter. Early in
January, 1926, when the Railway Budget was being discussed in the,
Standing Finunee Committee for Railways, Mr. Sim, the then Financial
Comimissioner, again ecame up before the Committee saying that the Gov-
ernment had communicated with the Tatus und, as a result of the discus-
sion which took place, GGovernment had decided not to take the power from
the Tatas, A secret docwment was circulated among the members of the
Standing Finance Comnittee stating the rrasons for that decision. T will
not be justified in making any detailed refoerence to that document. But
the points discussed were, whether Government could rely on the continuity
of supply. whether Qovernment might not have some apprehension that,
in timeg of civic commotion, this supply would be interrupted, and whether
the Tatas would give any priority to the Railway Board in the matter of
supply. The Standing Finance Committee for Railways discussed the
question for nearly half an hour or three-fourths of an hour, and they did
not think that the reasong that (overnment had advanced for not giving the
contract to the Tatas were at all satirfnctory ; the Committee therefore did
not agree to the Government building the Kalyan Power House. In spite
of this refusal of the Standing Finance Comimittee to nccept the Govern-
ment proposal, the Government placed the estimates of 97 lakhs before the
House at the time of the Budget for the year 1926-27, and unfortunately
the Demand eame under guillotine and was never discussed. To-day, after
three yeurs, for the first time, this important question has been raised,
before the House and in the meantime, what the Standing Finance Com-
mittee had approhended, has taken place. The Standing Finance Com-
mittec said that the Government estimate of 97 lakhs did not appear to be
a final one; that if it was exceeded by a few lnkhs, Tatas would be cheaper.
The Committee’s view has proved true; the estimates have been exceeded
by something like 20 lakhs.  One important foature is, that the esti-
mate has been split from 97 lnkhs and sub-divided under various sub-heads,
go that the Btanding Finance Committee could not mnke any head or tail
out of the later estimate as to which part of it consisted of the original
eatimate and which was an additional one. If Honourable Members will
refer to the estimate that wns placed before the Assembly in 1926, they
will find that the Great Indian Peninsula Pink Book contained a lump:
figure of 97 lakhe. To-day that has been split up—1 do not say deliberate-
lv,—but the result ix the same. It is mystifying, it is bewildering to
anybody who wishes to compare the old estimate with the new one. The
Standing Finance Committee, Sir, as T have snid, was not at all satisfied
about the cheapness or the greater efficiency of the Government scheme
of having a Power House kuilt at Kalyan. It therefore refused to sanection
the estimate; but in spite of that, tho Power House has been built and the-
ostimates have been cxceeded, ar has been nlrendy admitted.

There are one or two points which emerge from this, and I am sure the
House will take them into consideration. It was pointed out by us at that
time that, even if the official estimates were correct, the cost per unit would
bc only g little less. On the other hand you must not forget the fact that
you wonld have to haul the coal all the way from Bengal to Bombay, and
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hundreds of wagons, which would be carrying some other traffic, would
be occupied in eonveying your coal from Jharia to Kalyan. If Honourable
Members take into account the loss of traffic to the Great Indian Peninsula
Railway and to other Railways, by reason of the fact that the coal has to
be conveyed from Jharia to Kalyan, and if they add it to the cost of the
Kalyan Power House, Honourable Memberg will rcalise how faulty the
estimate was. But that is not all. Moreover, the cost of haulage from
Jharia to Kalyun would be calculated at a rate which would eonceal the
real amount. as that rate would be smaller than that charged to the ordi-
nary consignor of coal. TIf these two factors are taken into consideration,
8ir, it is obvious that the Kalyan Power House from its very inception was
far more costly than the offer which the Tatas were making. . But it was
snid that the (Government could not rely in the matter of such a vital ser-
vice us the railways on any third party, as the supply might be interrupted
at any moment. That this excuse was imerely a ruse would appear from
what happened within the short space of two years. Thers was an electrifi-
cation scheme for the South Indian Railway in Madras, and all the reason.
ing that wos adduced at the time of making out a case for building the
Kalyan Power House was given a go by. No question of continuity of
supply, no question of priority, and no question of any reliability of third
party was considered,—everything was given a complete go Ly, and eleotric
power for the Madras scheme was decided to be purchased from an Electric
gupply concern, which is a private concern in Madras. The only difference-
was that the Tatas were an indigenous concern, and this particular com-
pany is a forcign company. 8o here we are. In 1921. Sir, when the
question of rehabilitation of railways wos first mooted before this House
and the Housc was induced to sanction u sum of 150 crores in five years,
to be spent for the purposc of rehabilitation of railways, a number of pro-
mises were given, nnong them being that one of the greatest advantages
of this rehabilitation would be that railway industries would be largely
promoted in Indin. It was stated then that we would have wagon manu-
facture in this country, we would have rail manufactures in India, and
a number of industries for making materials which the railwayvs would
require, would spring up in Indin. All these promises were held out and
150 erores were sanctioned by the House in the fond belief that, at any
rate, this country would be self-supporting in the*matter of her railway
industries. We have not spent merely 150 crores of rupecs but something
like double the amount by now. And vet, I would like the Governiment
to state what particular milwuy industry has sprung up in India as a
result of the crores which the taxpayer has been induced to part with on
such promises? On the contrary, Sir, one industry after another has been
complaining that it does not receive its due share of railway patronage
which it has a right to expect, and the Kalyan power scheme ig the most
flngrant case in which, with their cyes open, the Government would not
do the obvious thing for the purpose of electrification of the main line of the
(reat Indian Peninsula Railway. To-day it is openly admitted that the
estimates have gone up, and the price of the current will go up. Whether-
it will not go up still further ig a thing which rests in the womb of time.
What is done is done. If only the Government will take a lesson from
thie, if only they will listen to the advice of non-officials more carefull

and earry it out more sincerely, then they will not be placed in the false
position in which they are to-day, in that their so-called expert estimates
havp proved to be wrong, the non-officials have proved to be right, and
GGovernment have saddled the taxpaver with an unnecessary burden.
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But it is useless to argue or reason; the House, situated as it is, will vote
ouly in one way,; the Honourable Sir George Rainy has become an invin.
cible dietator in this House. Even though it is Wednesday today, the Gov-
crnmént could get a vote to show that it is Triday; I do not. therefore expedt
to-¢arry the House with me, but on the Government's own admission this
hinrbeen a clear case of waste of the taxpuyer’s money.

Mr. M. 8. Apey: Sir, there is only onc point to which 1 wish to draw
the attention of the House. When this point was brought before the
Standing Finance Committee, the Members of the Comm@tee wanted to
know what was the policy of Government in regard to taking upon them-
selves the responsibility of sturting their own power houses, and thus com-
peting with private enterprise in matters of this nabure, because the Mem-
-bers .of the Standing Finance Committee, as well ns the Members of the
. Railway Board, fully knew that the Kalyan power house was being located
in close vicinity to the place where a large gencrating station, namely the
Tata Hydro Electric Power House, existed in an efficient condition. At that
time several reasons were put forth before us, and one among them wss
that therc would be no guarantee for the continuity of the supply of electric
energy by that Company, and it would be dangerons for the Railway to
rely upon such an unsafe source of supply for its own work. Besides. there
.were difficulties on the part of the Tata Company as regards funds, and
that question was also once discussed with the then Finance Member, the
Honourable Sir Basil Blackett. I leave nside the other points. But 1
think that the point emphasised above by me was the main point of difference
‘between members of the Standing Finance Committee and the members ‘of
the Railway Board. How this scheme was ultimately passed in thiz House
was told by my Honourable fricnds, Mr. Jamnadas Mehta and Sir
Purshotamdas Thakurdes. Two years later, there was an opportunity for
the members of the Standing Finance Committee to consider & similar
scheme at Madrns, At that time all the arguments that were used by the
Railway Board in support of starting the Kalyan power house were used by
those who were opposed to it at the time of the first scheme, and strange
to say, all those apologists in favour of the Kalyan power house first, became
the opponents of having o railway power house at Madrng for supplying
cnergy for the suburban electrification scheme which the Railway Board
had under contemplation. The explanation is that the Railway Board is
drifting and has no definite policy on an important question of that sort.
The Railway Board ought to take a lesson from this, and if it wants to save
itself from the awkward position in which it finds itself now, it is necessary
for it to chalk out o definite policy on this question as to how far the
Railway Board should compete with private enterprise in matters of this
nature. I must come out with n clear policy before it can hope to satisfy
the Members reasonably on a question like this. The mere fact that they
can emery the required number of votes with them today to defeat the motion
ought not to be considered by them as a triumph of their policy of drift.
That is all T want to suggest. T thought that this wag o matter of import-
ance which should not be overlooked, and being a member of the Standing
Fin’ane' Coramittee on both the occasions when these two contradictory
p{qugthona were discussed by us—and on one oceasion it was sanctioned
;xhtogvd::——l thought it necessary-to put forth this point pmminenf.l}; bgf?;a
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8ir Darcy Lindsay (Bengal: European): My Honoursble friend, Mr.
Jamnadas Mehta, has brought me into this discussion as I was a member of
the Standing Finance Committee for Railways at the time the Kalyan power
house scheme was under discussion. My recollection of the matter is that
the Committee were very much disposed to utilise the power that one or
other of the Tate Hydraulic Companies might be in a position to supply,
and they put the whole question back for further information and considera-
tion. At that particular time the Tata Company were in a little difficulty
as regards finance, and it was urged upon the Committee that the question
could not be held over indefinitely, while the Tatas were arranging their
finance. I believe there was some idea that the Government of India might
come to their assistance with finance to complete the works necessary to
supply this power. As I said, the whole matter was postponed for further
information. I join with my Honourable friends in condemning the
action of the responsible official of the Railway Board in going past
the Committee altogether. The matter was to be considered at a
meeting in February, or earlier if necessary, but so far as my recollection
serves me, it was a fait accompli when it eame before the Committee again.
T have now seen the correspondence that the Honourable 8ir Purshotamdas
Thakurdas asked to be circulated to the Commiltee, but, as a Member
of the Committee, T can say that this was not placed before us. When the
matter came up for discussion or I should rather say reference, it was too
late, for it had already been decided by the Railway Board that the power
was to he supplied by a power station to be built at Kalyan. As to whether
it was advisable to build this power station or not, T, at the moment, am
not prepared to argue. There were reasons for and against. Onme of the
strong reasons for, was that there should be this second source of supply,
and we should not be dependent on hydro-electric. power because the hydro-
electric power available was largely needed, entirely needed, for the local
services as far ar Kalyan and in Bombay itself. There may have been
very good grounds for that contention, but, Bir, I think it was due to the
Committee to permit them to consider those points fimally, before coming
to the deasision to build the power house. The Honourable Member was not
in charge at the time, nor was mv Honourable friend, Mr. Pareons. T feel
it ia too lnbe now to make nny move. The power houre has heen huilt, hut
T do join my Honourable friends in expressing the view that a very high-
handed action was taken in this matter.

Mr. B. Das: My Honourable friends who have nreceded me were either
members of the Btandine Finance Committee for Railways or Members of
Government, and hence they apoke of some confidential documents of which
we have had no knowledge, but I spesk from the eommon sense point of
view. (Laughter.) There ir the military policy of the Government that in
at the bottom of this Government nower house. They want to contr) the
railwave during the.time of war. Tn case thers is a war, or say there is a
revolution in Indin, thev could not trust the Tata Company—an Indian-
managed firm—bn supplv electric energv to a certain portion of tha Great
Tndian Peninsula Railway for the purpose of earrving imported ammunition
or war materials. Rombav will have to he the bare whence a huge British
armv would have to he transhinned at time of war or revolution. Thev do
not think that sn Tndian firm would supnly electricitv continnously at auch
a oriris.  That 1o the genesin of the whole problem. Qavernment estima¥es
often 2o up hv 100 per cent. or 200 per cent., and if the eatimates in tho
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present case have gone up by a few per cent., it matters little from the
Government view point. Probsbly when thig whole work is finished, the
estimates of ‘the Government, in the case of the Kalyan power house may
have gone up 20 or 80 per cent. But that is not the question before the
Houwse. The House could not discuss the policy of the Government having
‘their own source of supply of electricity under their full control in 1926 or
1927. The Govermment have taken this step deliberately in order to keep
certain gources of motive power in their own honds for strategic reasons
so that in time of war the Indian eleetric compuanies might not prove too
national to do harm to the intentions of the Government. There may have
been the additional incentive of placing huge orders for electric plant with
British manufacturers. But, Sir, to me the genesis of this (3overnment
power house at Kalyan is the military policy of the Govemment My
Honourable friend, Mr. Jamnadas Mehta. . . . . .

(It being then Five of the Clock.)
Mr. President:: Order, order. The question is:
“T'hat the Demantd under the head ‘Railway Board' be reduced by Rs. 1,000.*
The Assembly divided.

AYES—33.
Abdul Matin Chaeudhury, Maalvi, Mitra, Mr. 8, C,
Aney, Mr. M, 8. Moonje, Dr. B. S.
Belvi, Mr. D. V., Murtuzn. Suhe'b Bahadur, Maulvi
Birla, Mr. (ihanshyam Daa. Bayyi
Chetty, Mr R. K. Bhanmukham: Naidu, Mr B. P,
Das; Mr. Nongv, Mr. K. O.
Faroukhi, Mr Abdul Latif Saheb. Purshotamdas Thakurdas, Sir.
Gulab Singh, Sardar. Rahimtulla, Mr. Fazal Ibr.elum
Haji, Mr. Sarabhai Nemchand. Ranga Tyer, Mr, O. 8,
Tswar Baran, Munshi. - Rao,” Mr.” G. Sarvotham.
Jogiah, Mr,. V. V.- Roy, Mr: B. O,
Kelkar, Mr. N..C. Shafee, :‘Maulwi Mohammad.
Kidwai, Mr. Rafi, Ahmad. Riddiqi, Mr. Abdul Qadir,
Kunzru, Pandit Hirday Nath. ! Singh, Kumar Rananjaya.
Lahiri Chaudhury, Mr, D." K. i Ringh, Mr. Caya Prasad,
Malawiya, Pandit Madan: Mohan, - i Bingh, Mr. Ram Narayan.
Mehta, Mr. Jamnadas M. Binha, Kumar (Ganganand.
NOES—36.
Abdul Aziz, Khan Bahadur Mian, Lall,- Mr. .S,
Allison, Mr. F. W, Mllm Tlm Honourable Sir B
Anwar-ul-Azim, Mr, + Nath hupendra
Ashrafuddin Ahmed, Khan Bshadur - Muhhsrp, Rai ‘Bahadur A. K
Nawabzada Bayid. Mukherjee, Mr, -8, C.
Bajpai, Mr. G. 8. Parsons, Mr. A, A. L.
Bower, Mr. 'E. H.- M. Rainy, The Honourable Bir George.
~Chattenjes, the Revd. J, O, Ras, Mr. V. Pandursnga.
Coatman, Mr, J. Row, Mr. K. ‘Banjiva.
Cosgrave, Mr. W, A. Rov. Mr. K. C.
Crerar. The Homourable Mr® T, Sams, Mr, H. A,
Dakhan, Mr. W. M. P.-Ghalam Kadir Rchuster, The 'Fl'nnnurnbln Bir Ceovgo.
Khan. Shillidy, Mr. J. A,
Dalal, Sardar Sir Boma.n]l ‘Bimpwon, Bir Jamd&
French, Mr. J. C. Ringh, Rai Buhadur 8. N
" Ghazanfar Ali Khan, Mr. Stevenson, Mr. H. L.
flinev, Tient. Oo'ln‘riﬂl H AT Webh. Mr. M.
Graham, Mr. Yanrin Khan: 'Mr. Muhammad
Jowahir Smgh %rdar Bahadur Sardar. Yomg . Mr. . M. o
Keane, Mr. M.

The motion was negatived,
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Mr, President: The question is:

“That a sum not exceeding Rs. 12,61,000 be granted to the Governor Genersl in
Council to defray the charges which will come in--eearse of - ?lelt;dnring:thﬂ year
ending the 3lst day of March, 1930, in respect of ‘Railway rd’.

The motion was udopted.

DeMaND No. 2—INSPECTION,

Mr. President: The question is:

“That a sum not oxceeding Rs. 2,40,000 be:granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 3lst duy of March, 1930, in respect. of ‘Inspection’.

Tho motion was adopted.

DeEmanp No. 3—AupIT,

Mr. President: The question is:

“That & :sum--not exceeding Rs. 13,560,000 be grunted Lo the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1850, in respect of ‘Audit’.”

The Assembly divided :

AYES-—38.
Abdul Aziz, Khan Bahadur Mian. i Lall, Mr. 8.
Allison, Mr. F. W. ' Lindsay, Sir Darcy.
Anwar-ul-Azim, Mr, Mitra, The Honourable Sir Bhupendra
Ashrafuddin Ahmed, Khan Bahadur | Nath.
Nawabzada Bayid. Mukharji, Rai Bahadur A, K.
Bajpai, Mr. G. 8. i . jes; Mr. 8, C.
Bower, Mr. E. H M. ' Parsons, Mr. A. A. L.
Chatterjee, the Revd. J. O, Rainy, The Honourabls -8ir- Gearge.
Coatman, Mr. J. Rao, Mr. V. Panduranga.
Cocke, Mr. H. G. ; Row,; Mr. K. Sanjiva,
Cosgrave, Mr, W, A. ' Sams, Mr. H. A,
Crawford, Colonel J, D. i Bassoon, 8ir Victor.
Crerar, The Honourable Mr, J. i Schuster, The Honourable Sir (teorge.
Dulal, Sardar Sir Bomanji. : Bhillidy, Mr. J. A
French, Mr. J. O, 1 Simpson, Sir Jumes.
Ghazanfar Ali Khan, Mr. Bingh, Rai Bahadur 8 N.
Ghuznavi, Mr. A. H. Stevenson, Mr., H. L.
Gruham, Mr. L. Webb, Mr, M.
Jowahir Bingh, Surdar Bahadur Bevdar, | Yamint Khan, Mr Muohamimad.
Keune, Mr. M. Young, Mr. G. M
NOES—3,
Ranga Iyer, Mr. O. B. Singh. Mr. -Ram Narsyan,
Roy! Mr. B. O.

The motion was adopted.
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DeMaND No. 4—WoRKING EXPENSES: ADMINISTRATION,

Mr. President: The question is:

“That a sum not exceeding Rs, 13,32,00,000 be granted to the Governor General in
Council to defray the charges which will come in course of pngent during the year
end.ing the 3lst day of March, 1930, in respect of ‘Working Expenses : Administra-
tion'.

The motion was adopted.

DeMAND No. 5—WOoOREING EXPENSES: REPAIRS AND MAINTENANCE AND
OPERATION,

Mr. President: The question is:
“That & sum not exceeding Re. 39,38,00,000 be granted to the Governor General in
Council to defray the charges which will come in course of p&{mant during the year

ending the 31st day of March, 1830, in respect of ‘Working Expenses: Repairs and
Maintenance and Operation’,”

The motion was adopted.

DeMAND No. 8—CoMpANTES® AND INDIAN BrATES’ SHARE OF SURPLUS PROFITS
AND N_n'r Ear~NINGS,

Mr, President: The question is:
“‘That a sum not exceeding Rs. 1,2500,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 3lst day of March, 1030, in respect of ‘Companies’ and Indian Btates’
share of Burplus profits and net earnings'’.”

The motion was adopted.

DeMaRDp No. O—APPROPRIATION To DEPRECIATION FUND,
Mr. President: The question is:

‘“That & sum not exceeding Rs. 12,60,00,000 be granted to the Governor Genersl in
Council to defray the chaﬁes which will come in course of payment during the year

;‘ndi‘;:g the 31st day of March, 1830, in respect of ‘Appropriation to Depreciation
un l.l’

The motion was adopted.

DeManD No. 10—APPROPRIATION FROM DEPRECIATION FUND

Mr. President: The question is:

“That s sum not excesding Ra. 10,50,00,000 be granted to the Governor General in
Council to defray the chlrhfu which will come i course of payment during the year
%mi::i:g’ the 3lst day of March, 1830, in tespect of ‘Appropriation from Depreciation

u l' 1 ] i

The motion was adopted.
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DeMAND No. 11—MISCELLANEOUS.

Mr. President: The question is:

“That » sum not exceeding Ra. 17,50,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1930, in respect of ‘Miscellaneous’.”

The motion was adopted.

Dm_umn No. 12-——APPROPRIATION TO THB Resgrve Fuwp.

Mr. President: The question is:
“That a sum not exceeding Rs. 3,25,73,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

?‘;ii.l‘;g.tho 3lst day of rch, 1930, in respect of ‘Appropriation to the Reserve
n R Ll

The motion was adopted.

DeManp No. 14—WonkiNg ExprNsSEs AND MISOELLANROUS,

(Strategic Lines.)
Mr. President: The question is:

“That & sum not exceeding Ra. 1,68,60,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of , 1930, in respect of ‘Working Expenses and Miscel-

"

The motion was adopted.
Ezpenditure charged to Capital.
DeManp No, 7—New CONSTRUCTION,
Mr, President: The question is:

“That a sum not exceeding Ra. 8,14,50,000 be granted to the Governor General in
Councit to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 10830, in respect of ‘New Construction’.”

The motion was adopted.

Demanp No. 8—OreN Line Wonks,

Mr, President: The question is:

“That & sum mnot exceeding Ra, 24,05,67,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1930, in respect of ‘Open Line Works'.”

The motion was adopted.
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DEMAND No. 15-~Naw: CoNsSTRUQON AND- OpaN LINE WORKS, i

(Stmteg.ia idiu’-) NI
» My, President: The question is: i
“That & sum not .excbeding. Re. 47,50,000 be granted to the Goyernor Generat in
Oouncil to defray the charges which will come in course of payment during ‘the -year

tgdi.ﬂg the 31st day of March, 1830, in respect of ‘New Construction and Open Line
orks’.” -

The motion was adopted.
The Assembly then adjourned till Five of the Clock ofi Thursday, the
28th February, 1929, . et ot

o et ER TR A i



APPENDIX I.*

STATEMENT LAID ON THE TABLE BY MR. JAMNADAS M, MEHTA AT THE

lhgzb.;ETIN(_i OF THE LEGISLATIVE ASSEMBLY ON THE 27TH FEBRUARY,

In accordunce with m{ challenge wyainst the system adopted rvegarding apportion-

ment of freight in the Clearing Aocounts Office, | make the following statements in
support thereof..

“There appears no change in the system of preparing the accounts in the Clearing
Avoounts Offios so fur as prepuration of acoounts of other than Clearing House Traffic
iy concegned. As regards the preparation of sccounts by the Clearing House ,
double the work is involved, compared with Lhat of wmpn.uy-mmmglﬁ systems. ‘The
acovunts are prepared from the forwarding stastion transaction, which is naturally
ingomplete, so Jong the responsibility of colfaction of correct freight lies on the heads
of receiving railway stations. That means, the accounts, once. , are required
to be cheoked in many cases with the veturus of the receiving railway's stations. It
was not needed' in the former system. It is stated in the report on the system of
Clearing Accounts, that all the work is done on the machine, but this is not the case;
on the coutrary, to bring those machines into .uec for the apportionment of freight,
does mean even the slightest reduction in the work but on the contrary, the work
has heon cnormously increased, as will be seen from the fullowing comparisons in a
few cases :(— '

CoMPARISON.
Oompany-Managed System. Olearing Houas Sysiem.

1. Reoeiving mvoices are sorted according 1. Forwarding invoices are sorted aceord-
to the railways and vias for rating. ing -to the milways and vias for

. . rating.

2. Invoices rated, s.c., the proportion of 2. Invoices rated and each railway pro-
ouch railway’s rate shown for ealeula- portion aend total ratc shown for
tion and apportionment. caloulation and appestionment of

railways concerned. The rates then
converted into pies to cuable the
machine section to appertion the
freight. Machine section has to code
all the invoices and prepare the
cards by punching process -for
machine, For such invoices, separate
ecards are required to be prepared for
aach commeodity. .

8. When the calculation of rates is ready, 3. The ipvoices then eompared with the
invoices to with abstradts, abatract,

4. After havitg domp “the abstrdét, the 4, Summaries are then made in three forms,
summariés ‘mré made and  division onc showing the amount of pune

sheet, showniy the apportitinment of traffic, another of mnot punched
freight to eathrailway is cql‘nglcd. traffic, and the third, military and
This ¢ndd the ‘Acvounting of Traffic. live stock. )

4 (A). Not ched traffic is 26 per
oent. angmt:he former system of
cowpiling the Division Sheet cannot
be ignored in the. case of the Clear-
ing House system, also (not
punched),

4,(B). Machine section, after having
prepared the cards has to agree to
the amount of figures of Summaries,
which are prepared by hand. After
which the apportipnment of rates on
machine is made.

4 (C). The invoices on which the under-
charges are formed are necessarily
required to be compared with
receiving Railway abstracts.

Remurks.
1. No change. . ) . .
2 No change, but sdditional work of conversion of rates into pies, coding of

nvoices, and. of prepafing cards for each invoice, and commodity is enormously in-
crensed,

e

*Vide p. 1357 of thess Debates,
(1875 ) '
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3. No ‘change.

4. Double work involved.

4 (A) & (B). This is again the company-managed system adopted.

-4 (C). This work has been increased.

In support of my stetement regerding the inaccuracy of work, I have to point out
that, since the introduction of this new syslem, not a single rate-tariff is being
dorrected and maintained up-to.date in the Clearing Accounts Office, and this very
fact itself proves that, in many cases inaccurate. accounts are prepared with foreign
Railways. -

While asking sanction in the Bimla Session, for Supplementary Grants, Mr. Parsons
had ‘made a statement showing an error of only Rs. 16,000, in the transaction of
eighteen crores of ru in 1927-28. I give the following errors which have been
pointed out by small railways, like the Southern Punjab and the Bhopal BState,
amounting to more than a lakh of ropees in the same period, which entirely exceeds
the amount of error. The statement made is therafore inaccurate, and numerous errors
over lukhs of rupees will he found if the accounts are tested for that period by
independent and competent men. Further, I would add to my statement that the
outstanding is being enormously increased, due to insufficient staff.

The staff working in the Clearing Accounts Office is made to work hsrd daily.
and even on Sundays, and holidays, in order to show some saving in the present
system, which cannot be called the real saving due to reduction in work.

Moreover, the C. P. D. B. & P. A. Railways are not being credited with their

jons in the Clearing House transaction. Farther, I may point out that the
old system is to be followed merely for half the work of preparing the accounts of
worked lines of the Bombay, ‘Baroda and Central India Railway, as the new one is
proved improper, and has timby involved double work. In conclusion, I would say
that there is not any accuracy, efficiency, sud simplicity in the present method of
accounting and apportioning the freight with the foreign railways. '

I therefore request that, before confirmation of this method, a thorough enquiry
into the system as compared with that of company-manmged systems be made by
indepenident men so as to avoid more expense which is likely to be incurred in future

Olaime reosived from the Am! _Sondwm Punjab Railway, which are adjusted in the

gquent monthe,
Goods and Acoounte 1097,
an ng Acooun Ra, 4, »
Worked Yine section. ' June . ., 82431 0 O
July . . 17,706 0 o
August «. 1,628 0 0
tember . 13,602 0 0
Doetpber . 20, 00
November . 15,226 0 0
December . 14,537 0 o
' Total . 1,2687¢ 0 0
Claims received from the Auditor, Bhopal Dh:'baﬂ wﬁckmedjumd_s‘:aa subsequent
' monthe,
Goods. Coaching.
« Rs. a. »r Rs. aA. »
June . . . f 2,834 14 0 3,652 1 10
Joy . . . . 8804 1 0 2,816 0 4
Aogust . . . . 1120 8 8 1,728 5 10
Saptember . - 510 4 © 2,808 111
QOctober . N 868 6 &5 1,109 12 4
Total . 9,235 2 10 12,111 6 3
Totals.
Rs. a. P
1,25,874 0 O
9,238 2 10
12,111 6 3

Grand Total ¢« L47.,8%0 9 1
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